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T AT i< SNe STeraT |
stferg=T
7% feeett, 9 arder, 2021
AT fRamaT s erver srerwrar e (9 et fearer gwmeam whw) RfRae, 2021

. e ). d.3s./2021-22/0. T . /AR.E.ST.071.—ATe 1= fRamT i onvere steqwar are, fearar
AT oM STerHaT |i2dT, 2016 (2016 FT 31) 3 AT 2  TATT 3F % ITSLT o T Troa &T 196, 4T,
208 =¥ &TeT 240 % T T TRRAT FT TIRT Fd g0, Meferad @ s a9mar g, aaiq-
AT 1

IR ED

1. g a1 i I

(1) == fafF=mt 1 "t e aredig Garar siw oree stemar are (@ Feiia Rarer aaram ghmar)
e, 2021 81

(2) 7 fafaTw Tsra= § 3% YT T A A TG g |

2. gt

(1) == fafa=wt &, st T 3 929 T s sruferg 7 2v,-

(F) “SMaE®” | a1 5477 & T @ Mg &arar qauremT Sieam e 39 & o raed wed Fie
ATAT FILANLE ATAGH ATTIT 8;

2151 GI/2021 (1)
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(T) “TTA=TEN T a0 | UHT a3 At99q g, Sred amer 21 it IT9RT (6F) F @< (@) & q469 77 F 77 a9
o= =T & ST “FohelT &l o J\are” SITHeAi<h & srAieadd daqaTe (ohaT SITuqT;

(1) “sfEar & fEare e ofvaer sreraaT |, 2016 i 2
(=) “afaf@” & 4y 5437 F swefiw wiea aart i afufy s g;
(F) “TAFEIHE T FT AT AT ST ST FAAT TTTaA et Afafaas, 2000 (2000 FT 21) H IHHT &;

(F) “TAFEIAF ATAT” & UAT IAFA T AT FFeT TTH ATHIT § ST IT G &, ST UHT
HEAAT ITH FIA FT FHEE &, SH AAAT SAFE [ HA Id I, ST UH AR(EIT GRT 3T FHIAT T4T 2,
THAAT FoT ST T TR AT H | AT UHT TLAAT HT ATHAT T H 997 g

(@) ST e F FRAE FOT AT MGl FT AT AIATAT aLATRT ToF A8 8, T 3991 03

Retha fearen e g i arra &t Bt 2=gE Far i =g fAwar % oo B Aore e |
q=d oo & TTq sem-gEe 6T STar § ST 'l 9EEnt T qeEaaAa], [Fewqe ¢ g d &

IERLEIRRER T
(3) =1 & AT ¥ AfAfEe v i §;

() “TgATT "HEATE” | FATRATT, AT @ ANNERT T899 qedi® a7 HLANE RN T2 9eiF
afa g;

(=) “Fearar sraETE g & sy fGarar s g stewar are (e samaatas) fafaaw, 2016
F Fef19 =7 =T § ATAATITE s TedT A3 g;

(%) “GHTI eI | FEAE 00 AT Aeqal H7 TET AqATT TEEiT i o Ji59d g, Jfs 39T 93
Fratfa famar wia 29 it ae F1 quras B @ gET;

(3) “ARIET” & & 24 F i afufa i 2% § AR o7 F7 gHae Fre AR A7 G gy SoF H 9w
= & fore rferepa g s =af<e afosa 2

() “qRAT | HZgar & AN 2 & T 3-F o Tefid FRAe il & o0 99 Hgiia e aw@rem
STRAT STfee &

(@) “TEFa qedtws” 7 UET e AfHIa g, S FuAT srterf=ae, 2013 (2013 FT 18) ¥ 36 arefiq
AT 0 AT F e T ' § TRl €

(1) “FIEHAT & =9 ATt it sqET At g

(@) “amer” T HigaT ¥ e e g

(o) “FITRAT FIRTET AT 77T AT T 39T AT & UHT oI 3 g9q  qiaem AT g, 51 et doF |

AT A AT TTAATRIAT FT TS AL & G qATHGL € T AT HA 3T 5% § TATE & F A0 o §
T FATA B |

(2) St a T wast & sream srufera 7 21, 39 oreal o7 sl F, S 2 ARt #§ wgw 8 o afveiua wgt
2 Treq wfgar & afvafoa &, a2t stof ST o wfgar & Fen: 376 € |
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AT 2

3. 9% AR FIR

(1) == ===t F o= srufera S a7 ar difds &9 § I7 Teraei=d T ZIT T |1 6 G0 o
raToTd T STUAT |

(2) == fafa=at & srefie srufera asft w=me Fomesa serereiae greawt grer fohu s |

4, SMATF MY

T 14 Y ITemeT (2) § Ay smaegs A1 3w Farsit ¥ 39 H°T TF Tl aF T FRANE O g
IATd AT & AT & Tl Faer & w9 # 97 g, Faferfaa st grm -

() FTEHATE HATG; AT
(%) F=AT ST JaTu |

TSRur: ToReT e SO &1 Y& FH0ET TAT ST, T 3T TS & TASET 6 o 7 6 Sef-fEem
& ITATEA & T AFT9TAF A gl

5. A9 I GHAAER
et Feaag e &1 &meT 50 &t ITETRT (2) F AT qgt ATAT AT ST STt Hae:
(F) FRANE 0 T ITAH FINT T ILTT T ST AT TIATT FHIA il 9T FLd 5, T
(=) wterarstt & gatara fater & Rrgiat % o= syt € |
6. 7@ Ruifa fRarem gwmam wiHar arm
gTT 5 & ITATT (237) & & (F) F TASHA & (U ‘g9 FeiRa fRarer qwrae atwar ana &
Referfaa st grm-
(%) faf=m 34 % 3u-fafa=w (5) F srefiw wifarga wfafAfeea #r @ 6,
(@) G 255 % T TTTAFd TTATATEr F el H Hagd Fed o (o0 ITqeh T o | 0 10 =777, &
() ST & rererd: wEfa o afufy g saeifea Fr o A
e 3
HTET ATIATAR

7. THTLT SATE9TRF & g qr=arn

(1) Y& 911 § 67T & T T2d g, Fle [RaTdT ATFETES TATRATT FATH THTETT ATIATAF T
THATYTT ATEATAF & &7 § [A<w 7w S &1 @t a1 gom afw ag siw 39 e smaatas @e r 5

aft wrftETe T Mo, et ag v aniiar a1 [Hees 8, F1aie &1 ¥ @d9 &
TISIR: IS STk FEGIE O F 9 Td= THSAT AT, Ife 98

() WWW@FW% Fot srfafaaa, 2013(2013 FT 18) FT =T 149 F Fefi FEAE
il 3 ST |, T (Aeerd F = § s By S At g
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(@) FILANE (T T a5 TR T8l g, AT

@) (i) FTTALE T F AGTILEART AT AHATATIE AGTILEIRT AT AT AGTILNETFRT T B 7; T

(ii) T foreT farfers = awrmeft e @, e frede F=olt F v UHt S % 9ot siEd o ui Y9 AT
3O ATEF THH T e GeAagTe FhaT g AT f&ha =,

foge i i a0 § & el =i ad #§ FH=r a7 =g a1 ariEr T8l @ e |

(2) THET qHTLTE ATAATAF, ST et fSEmer smaets @ear 7 FAaas a1 arter g, B gt §
THTETH SATAATAF 6 & H a9 Tg T q& J9T T FT< aTeT SATasiae €1 37 UHT farar saraarias
TEAT T T ARITETE AT Haer SHT wiwar § Frft oft Raams 1 afafAfeca war g |

8. guTeTH ATaaTA® it Fi

(1) ST&T FILALE I FIS ATAGH B LA H TAEHA TgaTl g AT THAT LA L o o0 AT AEA 1T
T fAT STAT 8 AT THTHTH SATAETIAF T AT 549 T 3T (3) F T Fdeal 7 qTere F:2A & forg
T FIH HLANE F00 G dge il STUIT |

(2) FAE M THT THA & A7, €7 & G0 g7 999-9097 9 9918 & A0, UF JIF 5% Grdl
TEAT ST GRT 5 % @< (237) & 3uaei & AT T@d U, UH @Td H TATAT GHTETT ATIETH ZIT
ST o HATAT & [oTT IHeOT I ST 3T FILT IUA AT I T FLA & [T AT ST |

o, af¥dt 7 vy
F fgar F et 3ok =t 7 g # F forw e &, S -

(F) FILUTLE SO AT, TIadRt, AR, et 3 996 I AN,
(@) FTLAE Tl T RS & sareaartaet i aeqregai;

(1) it 3 e,

(F1) 3 TR, ST Sadt Tl wf AT Hidl g; 3T

(F) FTCIE F0(T & "faenra gfaaert

T TR 8, Tgo 7@ T |

10. STEETRS & FRE

THTLTT SATTETAS 1T 547 Fif ST (3) F T (F) % AT T ATIHA A (FI<h HT T
e Mt SARRAT &l ATAATEF 6 €9 # F Tal a1 ST, i
() T =fen, S Ha A rear F s & aw e 99 8,

(T) FTLATLE ST T Helg TR

(1) & Ratia farer sirar = g #f arg & 97 a9 0F AT Tare F e AT §T F8597 Feane
M FT IS AGTILEAF;

(%) UHT feaTeT SATAATAE HEAT T Fre AR a7 e, T auren Srattad us aniEe av
IGEUER-HDII

(T) TATLE ATAATAE HT AT IT Q@1 ATAATAF GeAT & AR 7 Haad &1, SEawr aarem=
STIETIIF T IRIETE 7 Ao 8, S A1aaT |
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11. AT AT T

(1) FHHETETT SATIATAF AT I F % T9T 3T T THATG ATCAT QAT ST 9vere sveqwar are (arar
FTaaraes) AfFaw, 2016 # TAT-39a T =TT SEaT & ATET STq Tehed HT |

(2) THTHT SATAETAE, TTHAT T AIATE ARG UHT ST | Tohe T, STET A1 G ST9eAT il AT |
12. ATSET FT TR

THTYTT ATIATAF, FATE FO(T Y vhrar  qafaa st £ fifas qor saaci@es g e
STTETOT STEET & SATHTE S8 Tah1E TRITErd HT, SET are g1 FHTh ATaqa® USitad) § qrae
FLoh AT T FTT |

13. ROET i =9t #7 gt & ST

HHTLTT SATTHTF TH T8, Iq% St qiad, T8 Bt sore i et a7, SEr a1 gy a6
STIATS TS HTT & T ek ST Sl 1T, TS HT |

I 4
gfsrar 1 s T s

14, Fa=iia A9 ST AgHIET

(1) STE=F, 9T 54F HT ITHRT (2) 3T IT9T (3) F @ (F) F wAe=t + forw, v By smamt i
JoF FATUIT, ST FHRAIE T F TG TR Aal & |

(2) Iu-fafa=w (1) & 1efiT Jos i g=ar ft e o BT F9el &7, S F e ®T F da9g
TAFL Tol &, A9 TH J5% ol LG | FHF T FH G797 3 ol SITUIAT ST qF 1o 3T 97 6 S 3699 HF
srater & oo agafd T gs ar |

(3) =8 fafFaw & eli9 S FiT TIAT § o il arirg, T ¥ €79 IUafdd F/ar STua s 3&e arr
7= T2 § FFET ol g, Ivg F THAT aigd, Had il ST |

(4) T fa<iT A=Y, S FIRAE R0 F oG TR Aal @ AT ST H1aree R ¥ JHag a+arl &
T o=l =BT % oI T F7 & FF a9 TQ9d &, g7 54F i ITATRT (2) F @< (F) F ST &
e saTaETReRt F AT T TEATIHT F T |

(5) &ITIT 547 Ff ITLTT (2) F T (F) & eI THATHTH ATAET A sl [HI<E 6 (Hael FT ATHGT TET
3 7 grI |

(6) == fafa=rm & srefte wwmeam sraeTtE £ e F Mt F @t At gin-

(F) 3T T 549 FT ITITT (1) F AT FAsAT T ITAT FA & (o7 T 6,
(@) 39 IR = "= % forw wew e 3fiY SEe 1T S fohU ST ATl 31 i)

@) Tt T 543 F Fef 19 FILATLE O FT ATHAT Taed 398 AT B smar g a7 39 g9 $9 s
I ZIT SUTT ThT ST ATl =77

(7) 9T 547 T ITLTT (3) % T ATAET TS [T ST T ATHIGT T=T 414 H ZHIT |

(8) STeT FEUE ol 9T Fre =it =or 7gi g a1 a7 AT s9a” 99 4% § T8 Aees vy
IRATAT AAGI il S5F FATUAT, ST FILANE KT 6 Hag TAFRN dgl g A IT-AIT (1) 7 39-
= (7) % S9ae Tomasa® qTREddl atgd ar] giv |

15. yrfepa e % g ==
THTLTT SATAET A, TET 412 T TEEAT FT o6 T, -
(i) AT & A, AT Ale 8, ATHATST HT;
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(i) 3u-Fafeaw (1) & srefie srfoftem Gl o1 o omer &1 afate § sfafAtaes % oo oa &= e
FTAETIART ol TEATH R, -

(F) ST ST AT THTLTT SATIATIAF 6 ATARIL AT G5 TAFH Al 8,

(@) 5 qE o I TAT-TSEFT T, TATRATT, IH TF AT 9 AT 7 2, S 39 a1 # aqany
T TEAT, LIS (T & AT | 39 qadi & SAHTE IFaL o

TR STl UH T AT §9 AT H Q@A SAaEtiiet St 99 §eqT A5l g agi UH Sarar saraErtant
& Tag ¥, e a0 Feies, T, ST 91 ST § g, o= BT s,

@) ST fafa=w 7 % e Mg e St o 97 8 i

(1) ST 39 a1 H ST o STrershd STafafer F =7 § 1 e o 355G 3 |

(iii) IT-FAfA=w (2) & 1w AT FATeT ATEATEFRT HT I a9 H AFa0 F Tadha Traeiadi & &9
H AT FT i GG TE T 75 | SATHTH HT |

(iv) 39 a3 ® weerl ¥ feamer smaartas & oo 396 vave i v wam, Segie su-fAfHem (3) F
el At <1 &

T AGTE THTETT SATAETAE I oI (&A1 6 HIae AT T He = el |

(v) UF feameT sAraEriEE 1, S 5 39 a9 § A9arl fit gAY T i 9w g, ST a9 % oAAer &
STTEha FTATATer o T § T FHA o (o7 FAT HT |

(vi) 3u-fafaaw (5) & swdfiw =gf=a e smaariEs #7 am, T& 7 ©5 § Iah a¥ta gizd, drdaas &
o T |
16. =YY
(1) 72T 54%F FT ITLTT (2) F @< (F) F T =00 w7 616 # FiY Srusfy |
(2) 9TT 5477 #¥ ITYTT (3) F G (1) F A =TT I=T 7 H R
17. GHTEN SATETAS gy e
T 549 FT 37U (1) F @< (F) F Fefie Toqre =0 f8 & qaw fir Srusfy |
18. SEATT FIT & AT ATAT SATTHTL
ATeEF, T 5437 T ITLTT (3) F G (F) F TASH1 & fory, Referied seqa w4, -
(F) FEAE O foger a1 o=t aut & saraditerg e fFae,
(@) =T o=t ad % forw setaw B e, S g 54% &t S7emT (2) & @< () & i =y
#T AT T = RAT AT 8 T
@) Bffee 15 % su-fafaaw (5) & sredfim == i wfafatert g seqa frar @ w1 65
AT 5
TSI SS9 3R I

19. TSR SHwT
(1) THTETT SATIETIAF, TIHIT F LT I F af fa7 o Fa U qrastiae IS 37 |

(2) 3u-faffem (1) # [Afde st sgom:
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() T 919 H g
(@) =7 912 § FHtag T4 78 FH A1 ST,

(3T) TARITHAT FfTerEr T TS ST, 3T
() FEARE (T T TaqT5E, TR FIE ¢ 3T AT I daaTEe T TR T STOAT |
20. =TT FF TH

(1) FEIE M GTT 54 i ITLTT (1) F T AT AT AT T=T 9110 H THTLTT ATFATAF H TE6qdT
FT |

(2) HHTYTT SATIAATAF, FLARE U 6 ATHAG T AT I¥ ITAY 7T TET TTHAT & AT TT
ITH ST AT I &7 912 H F:3 |

(3) FHTHTT ATIHAT A, I8 FIT [€ FhU 0 0T o Fael § T AqaT il Grod H AT Arerdr i,
7f% FE 2, TH1 HAM |

(4) Fr2 e I9-fAfEw (3) % " @q=eT yma g F @ra fRm F faw quree ety i
TSR TEATAS Alad AET T FL THT |

(5) THTHTH ATAATAF, el SFaTT & UH =T AT 3T TTSIHT0T Al AUEAT HT TR, ST a8 39F S0
T AT 39 FoReT Ot T g e % oo sf=a awEn

(6) THTLTT ATIATAF, IU-FATH=H (4) F 1efi7 9T T e 9% f3=m #3917 3fi¥ S¥eTe & a1 &, T
FuTerd g, ST FT |

(7) TR 9T I HI, S &f 03 (T [Qarar TR I 21 i aIr & TETq 39l el |1 &Jd
T, forefY oft ffa & wmra: = qoia: e gr STt €, @A w4 |

(8) HHATHT SATAATIAS AT Al ToAT T&T T2 F TITT HT ¥ ST AT STUTET 2T, IH ST H |
)

(9) =7 10 —

(F) FIRE M 6 AR, TEETT, AR, Faert i yarsgfaerarst gy [ & fow sudsy
g,

(@) FEAE (T T FaaTee o2, 7% Fr$ ¢, w=foa fBar s,

(3T) SIS & ITH TAFLI A TIe®HTH T B AT ST, i

(=r) AT &t Joant § Teor o ST, S & 39 st T St g

21. T1a Y T FT AT

(1) Stgt foreft =TT o a9 T TRA Rl SR fRweRaT AT e weoraer [Risd 7 21 agt auTdT ATa|ras
AU ITH ITASH SATAHTL & AT IT T T THT FT GATAH ATHTT AU |

(2) FHTETT SATIHT A, T2 T 7T ZaT 6 WAt o1, [reens v sa-faf=aw (1) & srefi= e 7 amat &
FqAT o €, T FATETer oftHar ¥ AT FI S I UHT AT h SR I gl g foreeh Fe
UHT TALIEAT HTAT SUTAd af |

22, faeft 7ar & =wor

freft o 7 sifera amat &1 @ Raiia REmer i g9 f adie F1 7or-faemme g R swaw
AT HET H GeAiteha a1 ST |

TSR — ‘G AAaT a2 a8 Aear 3T 8, ST 9 Rerd §% g1 TaRriera it St g a1 vy Aaer
T T BT & |
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23. AT T 3 /T T a0

STt TS AaTe, IiRar S srafer 3 S TR Fr A, S U A9eTe E &7 8, T s sfRe i awaeto
T AT FLAT g af A1 TR GHTLTT SATTETAF &1 =77 20 F I9-Af==w7 (8) & refi= sraras wed
& ToTT UH FATE I7 a0 & (Haed 3T aqarLrd’ a7 STl 6l TgaTT Suse HIru |

LA 6
ey i afafy
24, Teft a7t # Faer A arelt g

STgT FLAE Tl & Y a7 § Faer dFa g 3T & o faiiy J9ame 981 g, ST #1die ol F g5
TAFTL Aol © d@T AT Hael STrerhd Tt rer(Iiaf=erT) & Fewe a=it |

25. Fae TRATAT AR aTe FATT
(1) STt FARE Rl 9T Fg G=T R0 980 g a1 O+t G a9 e 99 9a%r g agf amfa
forfaa =1 & 8 ai=Tem daera F e aonfY, ST Fedree 5o F qraee T8l g -

(F) HeT F ATATE IH HAH 2 ATAT AT AT AT TR=TAT AAR 1 FeAT 79 § FH ¢ a1 qAfa §
it o e anfae g,

(@) @< (F) F refir Afeafora FFet & fe a9t Fari g et o afae; o

(M) @ (F) F refie Arafera wa=TREt F foae auft sd=ria g et e afafaten

(2) =8 fafaaw & o1 wioa afffa & U 9287 &1 T 07 & o AATEAT, UH AAE &l 3 07 7
U FTafater gT Sfafeieea BT 0 501 & Squrd | AaaT F7 TR R |

TSR — =9 39-fafeae &y for, et ;o —

() 3-faff=m (1) F g2 (F) ¥ TEhag AT FF 3F 07 il T,
(@) 3u-fafa=e (1) % @< (@) F AL FHHRT RT3 FT 0T hT THH;
(1) I-FAfR=H (1) & @< (1) F TelT FHATRAT T 3 FT 0T 0l THHT
FTANE |

(3) Farteata, fafe=m 24 a1 FfF=w 25 & sqar Tioq At i TS Taedl & qgl ATHIT, ATHAT,
Fei e ST ATEAdTy FiR(r StefY Foiiar FaTe 3 39 Taeat ° e aa+ are(t afafa i g |

26. gfafy ¥ afEae

Tl i afafa f dvear 7 B oft efiede f gear afwfa F aft e g aRada s ar ke
e & ST

A 7
afafy $ =%
27. afafy fir d=%
(1) TS TETLTT SATTATAE, T T sraegs aaey, qufa 1 Sz o T |

(2) FTE THTYTT SATIATAF TG Uk T JATUAT Tia AIATT F qd Tfaad Aaar AT w1 Tataieea
FI ATl AIEAT G TH AT FHT AT FohaT Srar 2




[ATT [[I—ETE 4] ST T TSI ; STETETIOT 9

28. afAfy # so=t F g g=aT

(1) Tt T Fr T35 TAF IR FT ST Id I, ST AFGTE GIT THTETH SATIHTIAF FT ITA FITTT
AT B, Forferd § &9 | &9 O T &t g=71 o0 Jars Srus |

(2) |TETT G=AT T STATE FT T &F T TR FH % HF ATTE 5 T UHT STt HT T, ST ag o
GEER

U AT 39 AT AT FH 6 FH ASATATE B il UHT ST SATer T FeT T, TS IqH Fle TTTeFdT
EIGIRIEER

29, AT T qTHIA

(1) ARAETET T UF TTs F & § SHA G AT SHA % Ho0H % & § T TAFEIH [oF 7 g AT 6
& H AT UHT FAAT ITH F7A o o0 JAwH RETE Alehe & AT 8 TAAT TS ST Tl |

(2) oo ¥ faw 7 9fke § Feane ®woft F 9, T, afw w1 g, 98 997 Y e S 9o
fRgifea it 7 &, F7 Ieer@ g |

(3) ST GAAT SHA F G T F2A AR (AA-UfSeaer) Ty derors F &7 F it JTr & 97 UET "o
STHHAT o [oTT ATFEAAL o TETA F9 o (o0 fofdh AT A0 Aigd qleae STFIHE TIHE AT HATT T Fdd
TR FTHE § AT |

(4) ST FIAT AT GIAAT ITASH FIT ATAT ATTLAATT THA FIRT AT SATAT § TT AL ATIATIF TG
qAtEd F0 & a8 UF UHT Tt 7 TN FHdr § e SHA 997 T FHT TTERaiat $hl Hd 9 dr @l
TP T AT & 3T UH T ITahal 7 AtSere, S g=er St 7 3 i va srfvrera i wia siv B
TR TV AT FHE TAAT 3T THF TATT TT: AT % T % ®F § 7T ST |

(5) THTHT SATAATIF hT FTLAAT FT TS THTAT BT SATUIT T T8 THA FHT TLUT FIAT g 3T IH Iqh
=IO | 9 uT Y AERAAT o orT ITALETAT AT SgLAT STUAT |

(6) =i o a1 IAwM RETE Arehet 9¥ IUesd FAIE M5 AT ToA1T gl 3T ITHHhar Saeht
ST AT i TiaeaTia w2 § a9 g1 AT U 3T FH1LT SATaa T 07 JAEH A dlhed
T JaHTZE T IAT ¥ = Hael § T Toawor 97 FoF a=arest 1 =47 7| T 9T w1 2 |

(7) =z FrE IITARIT TATLTT ATIAATAF FH FEAT SHA TAT ITASY FHNT AT FAAT F3eA H FTAFA gl §
T UF TTTATI GTT UHT GAAT TTH 7 L % w07 UHT a5 | Torw 0 A= e sttt agi g S |

30. 9% & for T i siaaeg

(1) F=AT & TITATRIEAT F7 Fo% T T, THT T TG TAqT ATRLAT FHIHRERT AT ST q7 AT 9T ATTAT
FIT AT & % Hael § Irg ST [ahed & a1 | FAAT &F STUIAT 3T ATSTT HITHIERT AT T T AT
F HTLAAT FIT AN A | G0 47 Gaeft TT saeas ATt §7 Iqerse Fre S0 |

(2) S5 I TAAT | Tg ITSL GIIT o Fil TAWRT 55 § AThTa &9 7 a1 ve et sfafafer i arda,
ST FTLAE T T g TR Tal g, TN of TRIT I TAXTT FT TR

e UAT ITATARI UF T 6 Tga1d & a1 |, ST Sl A | 95% § IUTEAT g ¥ TAZTH H,
THTLTT SATAETS T Tgol T Frord FT 37T IT AT F 967 § Teh TTHT-T AU FHT |

(3) T fY FaeT § Awterfea ard g -
() 3 o=t i g1 e 99y § 3% § =F497 6 Tl 8;
(@) 39 i & g, o q9g § 958 § a9 A1 ST g e

(1) 3 Tt FEqASt i gfa=T, S o § ==7 Chu S arer At i gdqee G s e gEf F gEea
gl
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(4) 5% HT AT H —

(F) TAFEITS ATEAHT T TAR 6 (70 THRAT 3T LT TAT 39 T97 AT FT F9 g, 5| staia
Y T safer off g, e < gae BT ST,

(@) AT-2F A2, 2T. 3T qITHaE qITE T ST qrerd AT § 7 ST il GLeAT Ta Faelt giaram & s34
IqASH I,

(3T) 3T ATH 6 T AL 2T, ST SAFEI (I h AT & Faard hrat w1 [Hamor 3 |

31. w A

(1) \tafa &t JoF T T 9 T N7 A(s AT H 77 F FH qd 9 T090d TIQ 0T A1 Fraaieea
FIA AT T AT T & AT ATSTT FIRIET STAAT S A 3T 39T AIETHT FTT ITTEAT &

T ATH 6T el ATAT dai dl aTad HIEH & (o7 Jiafd STaferd Taard a7 i Tiaeradr & Iqrard
T TR |

(2) stet afafa £t Fr SoF FT i FHY F FTOT AT Toi A Tt off Fgt I 9 Ffwfa T w1
sy fafatera 7 fora 21, Jo waa: &1 oot fa St @9 &Y & & forg e /Tt SITost |

(3) SU-FAATw (2) F AqER AT & SoF & TN I T Al AT §, TINT 95F F7 HT 955 |
Sufeaa Fffta  Taeat & QT 81 STUAI |

32. fifr FORRT F ATeAw F 9T AT

(1) =ffT 1 2k e Fadt gEar § gfawria w1 =7 AR F sgare fifar FhET a1 svw g
T 9T ATEAHT ZIT S | IUTEAT I 7 oo g |

(2) FHTLTT ATAATAF, RETad =i e =TT A& 9=7 3T 397 9% H2d Fd & [0 qaeTqH
T FHIT |

(3) FHTITH ATFATAT FHfad arar it TFF oY JRAIH qTaeTT G —

() TATH FREAT AT TZATT THaAT AT Foh 9% il TSI 1 TEAT FLAT;

(@) FoF  TraarReEt f1 wardt AR F oo st R SRR a7 sv =7 3w 397 S &
STASHAT AT HATL o GITT & [T FlAgmd FAtaa wT;

(1) FTAATET Tl AGAG FLAT ST T5F o AT TATL HLAT,

(1) AR 0 F AfoerE F WREaeT wifaes PR a1 avr et Rt &= 1 qeen «7
e w0 F o e F#T;

() T2 gATET Far & sertad stawrtat & 9 1S o7 =af<h 9oF § IUed 7 a1 T JSIT BT
STAAT AT T SA¥ 39T ATLAHT G 95 [ FAATAl T ST Tgd 7 &l

e UH ATeh, ST T 8, 9% § oT99 A1 UF SAE il AT Sl AGAIS 6 o7 AT SATIETa T
SN FHT T |

(4) STET FTE Fo AT FTHRT sreram v =77 ST 397 AT gy swArtora ¥ A & 7@ qoF o
T AT H FAT-ITATOT 95 &1 Heled 1, ST o 9%a § R, I 95F F €I qET STTOAT T
S5 AT FTAATIGAT 20T Tt AT 37 T 92 ¥ T 7T S{TUIAT |

33. 4% T €ATAT
(1) TETLTT SATAATIAS AU T TSHT H T F €T H FF HAT |
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(2) ToFHT T2 & YN B 9¥ THTLTT ATFATE UH T TAAEM ahl, ST 39 S 97 55% § AN o @l
© AT ATSIT FIHERT STTAT 7T A AT 39T WILAAT T ART o LT &, FIORT T Y AfHerg % forw
Fraterfra wu= w3, -

(F) IHHT ATH;
(@) FT 9 AT F T2 AT gfaaa & 77 9+ Rt Tt 6t 9 & 3ufeaq g;
(3T) AT g Tohelt FaeT AT TETT o THE H A Tded Fi7 3T &;

(FT) T T, el & T 0T A 7T,
(T) 7€ T S8 9o il HEAGAT ST T TG FTHAT T6 8, AT
(F) I =ATTH F TATH IT ITF ATATR S 7T AT TR A8l ¢ AT 9% il FrAaTal A aF @ 2 |

(3) HHTLTT ATAATAF, EIHT & aT8 TTTATRIEAT I 3T THT ATHAT 6 A7 =T HST ST S5F 6 o0
IUTEAT & ofIT T/ a7q =l I FHAT o6 F47 STuterd HT T2 |
(4) TETETT SATAATAS Tg AT BT o T 9% 6 T T HILH IATEAT 2l |

(5) I=F F YW g § THTIA deh, TTAATRIAT 3T UH =T =(<h % ATqTe<h, oreeh Iqerfa aamemT
FTIETIF FIXT Auterd g1, et off =afF 1 39 ©019 97, @i 5% Ariorg it T2 g 7 AT FivhraT
AAT AT A ST 9T AT T Tg A AT Al 0l STUAT |

(6) THTHTH HATAATIAF T IATHT HT o AT T TAF 95F & gae § F1AGT AT T 70 AT =4
FAGA! | 39 Trasrrat &, Rregie =i &7 §, AT FRET T20aT v =7 3T 397 ATeaHl g
o | W foram 2, fafateat e i st

34. fFft a1 & AET S il

(1) TRTLTT SATIETAF, TORAT F TEA I i fad & ATae gafed arfasa sfaf=ter wir sos av 1 §
AT T T T |

(2) FRTLTT ATIHATAF, HATST ATIEFT TTAATET AT THH q F AT 0l AT AT T, STH o a8 AT
= T AT 2 |

TAETHLIT © TTTEHa ST el il 3T a9 oh, (STaahT ag TTATeed FedT g, AT & Zal =l T q1 I &
ey H Fre STHHT T2t g |

(3) THTHTH ATAATIAF, TIAFT (AT T IT a3 AFGTL 6 S1o HATE F TAFEIIh ATETH IqAsT
FETTAT |

(4) Tt ot & forelt SIFeTe T Aaar 99T O sRor & oqaTa | g, S| sfavia ad a& ofs Tiaerd
T 3T T AT AT g T T TAHRI & o9 269 9 3¢ I AT 7 g2 af |

(5) ToReT a1 & A==l &1 STtersa TiafAter Ut yers S & forw, e 9= anr o g, Fefotea Of
H I ITH T FT gHaTL g, AT -

T H AT ] HE&AT qiAfa it g a3 i HE(ETT 7)
10-100 15,000
101-1000 20,000
1000 & A3 25,000

(6) wrfarha SAfAfar 37 &t & ATl &l FEAGAT TRETrd FET S =T # et 98 & da9g § 396
IR A=t &t o7 T TR foree oF g affta &t & § T9Te ® 7 IR o § 999 99
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e AR & OTE ST YIS = o qa F3 & (o0 &% § F7 ag 5 6 999 [&er grit 3T 3
=T wrferpa wfafafar grer arifsrs = i o0t w39 % 9 § F7 A9 5 74T gAdl 8

e T8 37 T UH aiHe A=l i aeer g0 QU U 7aETT Aqeen & 9 H Al GHET ST |

35. afafq grr wae™

(1) Tt T FrraTeTr v, e foro afafa &1 sraaee sraferg g, afafa i St § fF=m T ST |

(2) FETLTT ATEATEF, UH Bl 72 92, ST <=1 0 9 & 7497q 799 F U g9es g, 99 |
IqTeord A AT % TaEdl & 7 o0 |

(3) THTLT SATAHTIAF, T5F H HAG il GHIH I¥, T5F H ITRTT HaE41 T 39 Hal & gae § forw 10
e it = wo, S g & 37 geedt & AT F7 Ieag g T iveid 39 A= & 9o § 47
3IEF A0y § 9@ F6a1 g 7 ST 7@ J AqUeId W@ g |

(4) TETLTT SATTATIAF, -
(F) FzF FT TATH F AZATeE e F Aae FAfa F gaeq gaedi i wrtegd afafafa 1 sawei=s

qTETAT FIT IF FHT FTAGT AT FHT; ST

(@) UF qEET °, Rrgiq 95% § AaaM & (o0 geiag [@audi 9% 9qa1 qgl o647 o1, afq=w 37 F sqaw
TAFCI T TAGTT TZIT & HAGTT il STHT FG @7 TAXT FIAGT 6 TATAT F FH F FF ASH 5
o gaT @ ST |

(5) wrfarFa wfafafer, Su-fafaae (4) & 12T 9T 9% % FTAGT AT 3T A 6 AT I TATITT FHM
AT A Aqaent oy f&6T & gad & 77  FF7 A9 59 [@ TaAGT (Gl #hl FI0T R A Aaa™
ST &1 0 & FF 918 " & o gar T |

36. wTiarFa Tfafafer g Jaam

TTfaRa Jfatatea, afs FrE g, Toa® BT a9are & aread 37 39 a¥ =i aqal & 9w ¥, S ag
gtafafaea Fear g, T 25% it FATRRAf, ITERT (3) T ITATT (3F) F IS F AL AIAT TR
FT |

37. Tagi=e WTEAHI g 9aar

(1) THTET SATAATEAT, THTT 6 TAF T2 1 AT AT SAFE(( 6 ATAAT g7 AT 39 F&AfFaw7 & 3ua4f &
ATHTT TAFSI A AT TOTTAT o HTETH | SAAAT 7A STAT o (o7 AL I8 FHIUAT |

g — 39 ARt F e F oo

(F) “TAFSIAF ATLAHT GIT AAR” AT “TAFS( T HAQTT TZId” ATHATHRAT & TAFS( e dofe, qHT 6
AT % TAT 37T Te7 AT f3re & T T AT hl HEAT il TSI T TZLTT L ATeAT GG TOTeAt 98
AT UET THRAT ATeSd g, S| soeei=E ATeqd i g0 S0 0 7d 9909 912 el a1 Uh
FRAFT qGL H UF TAFEI A Toreel | TSEEd 2l SITd g 31T 3T T0ET 2l &

(@) “FqEiera Tt sTfrertte & Frqey greaas, AT o U wfar sfesa g 5 -
(i) STTErFa wg= ¥ TET 7 AR & & g €

(ii) Feraaear &iix 98! T &7 hgh €< T HLdl 8,

(iiii) STLrIT FeAT T ITAT FLeA o TI0 R T T ST &; AT

(iv) STLTIOTAAT TATHa TRAT TTRATAT T ITAT FAT 2 |

(2) AT AT At T T I, TAGTH Ted Fl LT soA1%h HE (AT SATUIT |




[9TT 1—ETE 4] HTL =T (ST SETLTL0T 13

(3) THTETH ATAATAF, 38 (AFIT F AT AT HARTT o6 T 214 T, TET HEAGAT 6l 98 & 99
# form o Rt Y = = i sEe g 7 et st dame s e atate F s aeet
& A g, Svgia 59 s & 9o 7 a1 g § 9aee 63T g o7 S Aae | Jquead W g |

(4) TUTETH ATFATEE, IU-fafaaw (3) F et dome R T afYera f s vy gwe gfaariet w5
TR AL T AAQT % G207 21 % =] =e & ffae afi=foa wam |

AT 8
T S AT 199
38. Wi geaiaat & fAgfe

HHTET SATAAA, =1 A h & A fo7 F fiqe weaie ot ST go i Farae qoq 7
AALTII A o [o10 QT TISTEL I HodTahehi sl [ [<h FHT:

e Meterfea srfeat i T geaiss & &7 § s T2t R s, srat-

(F) FLUTLE O FT Hag TAFY,

(@) 7@ Faiia e yiw g &t airg & o= a9 9@ it qafy F S G aw wrne w5l w1
TS AETILETF;

(1) UHT feamTeT FmEETaE @At FT aniiar a1 Feaew, e gura sreartEE uE aniee a1 Aeas
g

(%) FHTET SATIETE 7 37 UHT Rarer saraartas gear &, St & qarae smaatEs vs aeiiew
77 e g, et afia a1 fAeerd 71 &S arda

39. ST o 3 qATI o
(1) 3= goor i quTae go F7 sraemor Hwferfeaa dfa § fBrm s, -
() fafa=e 38 & srefie Mg forw 10 a1 TSEdiea geaises aHTdTe SATTATIF Hl FETE 00 6l qTd-

AT 3T Faq arteaqai 1 diids TATIT FIA 6 T AAPT T F Tha oA HIAH! 6 T
TTTOrq I g 37 q9TIH g FT U TFHaAT Teqd FeT,

(@) FTEAT ITELIFa qedihdhl T AqeTd qod &7 | FaTedtd, 3= geF a1 999" 97 9947
STTURTT |
(2) THTETT SATAATHS, HigaT 3T 39 AT & AT THTETT JISHT0 STH g4 % THTG i 6 Todh

& & Tg qaae ITH B9 % THTq Ive 3= qoF 3T THIT o TAFE( 4 &7 H Iqeel FITIT T
THT 9567 3T Go7 3T G999 goF F Gy |/ AMOIar a9 TR A7 w7 w A7 B s oafcn wir

AT ST AT AT BT FIA F2 5 o007 qoat FT ITART TEF F471 |

(3) HHTHTT SATAATIAS 3T TR Todiaheh ITad oo A TH1IT o 6 S § Ta1aT JaT10 W& |

40. =T A

(1) ST G=AT 199 |, IT-FA==m (2) F srehie srafera s#ie faw st |

(2) F=AT ATIA H FANE ol F Faforfaa s siafae gi,-

(F) U F9F Higd AEqAT ST A, ST I ToF FT ATHAEIAT FH o (o7 TETITAT SAEaeTF 3 |

TIETHUT;  ‘qUI’ o S(avid sAT, STH TS il AT, TS i AR, AT ITARN Sad, Tgar_ Je7ia,
TRETId A, Tai Tod 3T Al o7 O A1 AT |
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(@) sreraw arfve et fEEeoeT;

(1) FTeaTee it £ e 31 BT aut it semadtea g Fefet siw = B o £ st
[ESIRREER LRI

(%) FTaT T UET g, Srd S| & AT, S QA0 ThAE Sl U Tl 6 arad Said ed, T ws
g, dqaE g g,

(F) Heg TARTL T AT AT 0N T IF T I 97T 307 it fafortoa,

(F) 3T TATHAAT 6, ST FILANC KO0 & KU 6 Gae H 7T AHAT gIT &F TS 8, I8 [AHEE F:d gu
= T 298 | FFET TATAETaT 994 T4FT §;

(F) ST FEEIT AT AWOGRT & ATH 3T Td, ST FRAE 01 H§ FF T FF TH Tqe0d 9 &0 670 g0 &
TAT T FT AR

(ST) TLHTT GIXT T ATIAT ITTARTRAT FIT AT THT ATTcash THaHATSIT o6 S AT =0T AT HTAATET
F Y

(37) FHFTL 3T FHATIAT il HEIT 3T I T FTLATLE F0Y & ST 3T

(3T) TET ST STTAHTLL, ST FRANE FHO( AT AT ATTETAF AH IS 6 (o1 FEIT THA |

(3) THTLT ATIHATAF, IT-FATHAH (2) & o7l AT Aigd AT AT Hl FTAH T 7 0¥ 39 AHT 6
e § qg a9 ITH g4 & TATq I3 [aid Qardar I g & arag &1 & diae qrafd & gaedi
T TG HT T UHAT TG AT GHTLTT ATIATAF FAAT 0l T AAT I L@ 37T T3 H 47 et
T SATh &l AT ATH AT AT BT FIT FEA [T THT TAAT FT STIRT Al e |

(4) | FT FIE T2, T ATTATEAF AT FEIRE 0N AT 26 [AHFT7 § Fiorq wha i saais
AT F forw o qrer T T 3T TarfRata, aTeny SATaEriaE ar #ae Full a9t aEet w7 vy
ST FRAAH THT o ATaY T FT T1E UHT TR THTETT ST F Ha 1T g |

41. FEwTY iR T FEg

(1) THTETT AT, @ Fetfd fearer y&w g &t arirg F d9d &R 77 =09 3 =0 g9 § 77
FATORT ToF a7 FTEqe i &meT 43, 91T 45, &7 50 AT 91T 66 F Fa™ia A arer et d=rag &
qeTfT @2 |

(2) STET THTLTT ATAATAF 6T Tg T & T FEe i aTeT 43, 91T 45, 91T 50 AT 91T 66 F Savd
A AT Tohra! GAAgl & Teqd = 2T § agf 4 Mgid [Qarar Y g9 i i@ & dareiied & &l
IT IHH TF, T HI AT & gU T FALTIIT FHLT |

(3) STgT FHTLT ATFATIF IU-ATHTT (2) F 1= FrE sragmor F#a1 € 98t a8 @ Myt fEmar sy
B T A % A15d 1o &l I7 399 I3 TH=T AT 6 (o7 AT STEHRTLT il Sead He |

AT 9
AT FrSTT
A2, THTETT AISHTSN FHI THIT AT AT ITH T HLAT
THTLTT Froraret 97 fF=m &2 & gt % o
(i) “FeAtH F oy seme” § ag A offeud 7, S Soiq Bt amen aise=n F1 #60 (359F) 37 F

T SHT AT e gq A 1T TAT-ATHIGT S THTETT TSN 6 (70 SHAT § Fehfed AR
o ST Aot SRrie sfi U SRrHtedl & @y #e i O f )
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Tt 1
T THTETT ATSTATSAT T Tod 1o F & o0 qT TR 6 TgaTT HT Tl TATq, T, aTs 37
ST | 9 T GITHIE AT UF B & €T § AR[ HT THAT, AT, 1.5TF + 2978 + 2,59 | T T3, qT2
i 315 T o FH: 20, 25 ST 30 §, FEATATH AT FT ST 1.5(20) + 2 (25) + 2.5(30) =155 F |

gwig 2
TR THTETT AT BT Gt Fed F forg i et f =T w7 i, i, U, 9T i
ST | 98 T GOHIEA F UH BHA & & H AN HT Ta(l, TG, TFT 6 20 § FH T g & oTelq g
TU,1.5UFT + 2978 + 259 | SE UHH, TS AT FE 1 qoA w9 20, 25 A7 30 &, AATHT TSI H
THIT 1.5(20) + 2(25) + 2.5(30) =155 g | a8 3 R &l Tah FHA & & H TN FT G, FAq,
A % 20 ¥ FH T g % AT TEd g, 29TE + 2,59 | ST UH, AT ST AT FT geT FwH: 20, 25 37
30 &, FHTETH AT T TR 2(25) +2.5(30) =125 & | T THA, TS ¥ A KT ToF FA: 15, 40 3¢
50 &, HHTLTT AT UFH % ~IAqH Tod T [T 721 FIAT § THCTT T7 AT FT qodiwd 721 54T
STTUAT,
(ii) TATLTT TSHET & Hag § “Hged ol €9 & aga?’ & Ig ATHIT ¢ o et Fareme TsT 7 Shie Gt
FTT TAT-ATAIA 3T THTLTT ATSTHTA & SATHAT § Thied (el T qHTETT ST 6 ThIT T HiqaT
HEAT AT TIAT F AT T IFAL &

g 1
qiefa ot FHTET T 1 T =T SHTET ST & Agcd ol 9 8 aga¥ a4 G g1 J1a qaadi
THTET ATSTHT T FhIT TETAT THTLTT TTSTAT o T T 10 T SFA< g | ST@T THTLTT JTST & i &

THIT FHM: 100 3T 110 & FT THTETT ASHT & THTETT FISHT & F Aged 01 €9 H 9ga¥ g | gl aHren
IS & 3T @ & T HAT: 100 3fT 108 § T&T TATTH TISAT @ THTLTT ST & F Agea 0 &9 o
TEATTEN ¢ |

3o 2
afefa FRET AT TISET F TRET 7 T ST § Aged Ul 9 § 99 dgd¥ G0 gt A3 qaadr
THTET FTSTAT T ThIT TETead ] THTTH ATSTHT o T F 5 T IFAL & | T THTTT FTST 6 HT G

TR FH: 100 3fT 107 § FGT THTLTT ATSHT & THTLTT AT & & Hged 0 €9 § Iga¥ g | STgi TaHremT
ST o ThIT & T @ wHer: 100 3T 104 § g1 THTT AT @, AT ST F F Agead o &9 7
TR L |
(iii) “fe s & AT g TAT-AGAIET AT THTTT FISATSA0 F AHAT F Yohe U 0 ST F
RereATaTT TRt = FRTET AT % qHrae AaH T ST & |

gEid 1
AT 6 ST T2, THTETT AT F 31T @ 6 &0 w7 105 3 108 § | FHIETT AT F HT e,
THTETT ST & o HHTa TATETT TISEAT T § G 0l Tzl w7 T | 3T FHIETT ST § 34T
I FIAT AU o6 THTET TISHT ‘F FT ThIT AT TISET @ F ThIL F FH § FF [&F AT a6
ATTerR g1 910 | Ffe foeh skt 5 8 a1 J9TeT AT o THTET ATaaeh hl GHTLT 9T % § 3T
AT FHTAT AU T THTLTT AT F HT 61 FH T 79 108+5=113 7T |
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e 2
T 1 % eI 3180 #, 1< T e 5 § a7 THTETH AT ‘T 6 THTETT Saaeh Hl GATTT TIo0AT
T H TAAT T FIAT AU T THTLTT AT F HT 61T FH T 79 108x 1.05=113.4 T |
43, THTHTT JISATAT & forT sy

(1) TYTETT SATAATAF, 91T 542 FY ITLTT (5) F TATSAT & T qq1em= Fremei & forw swasror &
Ttera Afefeat q@ Meiia Rarer T g & I ¥ SHi &1 & =T T6 T 711 F TRId Ham
|

(2) FHTLTT ATTETAH TET G111 T8 T TRTAT FHT —
(F) FILANE F0 FT JadqT2e %, I S 8,

(@) TS FET 0 YA A9 dadTee 9T, I8 FE §; oY

@) Foret st T o, s afeta EfEtEa w0

(3) T=T 4T 10 # -

(F) T ATT T FAF SR o THTTH TSTATAT F ForT Sra=ror wgh & ForiRaty, sreaare ar s G
ST |haT g 3%

(&) TATLTT AT TG HLA Dl SATAH ARG 6 [T Iqael M, ST T ST-Fafqas (2) F etehie qemen=
TJISTAT 3 TorT SAre=ror ST e it A & Uvag fad & 7 981 g |

(4) TRTETT ATSTATSAT o T SIre=ror & —

() TTAT o TAF AT T AT THTLTT ATTEATAT AT THTETT ATAEH 5 & [ ATq=1d o0l A AT T
TAT TEATAT THT-HTHT T sHILT ZIT;

(@) (i) AT & T e (i) TRt SHTemT TISET 7 37 a1 TS0 § qgea ol €9 F aga< AT
& ToTT e (iii) T arahTe; SiiT (iv) FRTET TSHT | AT R o0l AT AT g, i

(3T) FHTETH TISIAT TEIT FLA AT I8k AT FAT F2 o Torw et srofaa e 7 srorer 981 7 STost |

(5) THTHTH SATAATAE THTLTT AGaH o, TS Il THTLTH AT T 542 FT ITLTT (13) F et
AHITET BT ATl 7, 396 AR g0 % fiaw F-Foares sfagfa 39 7 1047 09 o7 U F71-
feuTes afasfa o Sea g1 SITust IfE UEHT ATSAT T THTETT ST, AT HTaE TSRS T SEaht
AHIET T ST o TAT, IT ST 6l ST 6 HEEATH 3T ST FATad" AT & AqAT,
FITIeaT FEA H FTAEA AT g AT IHE AT hl STAHAIT | TG FLadT 2 |

TTEH 1 — =9 I9-TAT=aw & Tl & fory, “Fwrfaoares gfagqia” & Ut T, To, sater s & 6f
STl TS g, ST FH1€TT ATSHAT 6l THid S FILANE BT 6 HATE H 9 § T@d g0 T 6
ATHIET & FHTLTT ASTAT30 o (oI e=ror § fAfAtes i 91w )

TTEHL 2 — FTATACATEA STasIf &7 sreaitas Meeei § AfAtEs fr s e, s G 8% F X =1t
#T Y’ U % T T AT AT UF AT ATIF A2 qeqel 6 999 H, S THILTT ST 0l STATe, THTETT
ATSTAT 3 T 2T T 2T THA, ATfe |

A4 TETLTT ST

HETLTT ST H IHehT ATETAT I ATHHAH o T of ST 6 (70 AT HT ST AT S SFasra
et 3 -
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(F) FILATLE SO 6T THET IT AU AEAAT HT Tk IT ATH SAEAT Dl AT FHEAT;

(@) THET SATEaET AT I8k AR A7 fosha, =1 o Pt afaqfa 2 o sregefi= 21 st 7w,

(TT) FEARE (T FT e, A {7 AiEaas g e,

(%) FTAIE (T AT HT ARAT ST,

(F) FILAE Tl F fohegl AT T TF AT SAETTG FAT, TR AT 3T

(=) Foreft sfersgfar f2er st qieereor a7 seiare;

() TS Soft 3 3 Rt =mor 3 faierat o feft S & qame =1 ekt feeasi;

(ST) AT T HT T § FerdT;

(1) FRAE 0T | 37 ToheT sRor it TRaghar arirg | e 97 4TS f 22 AT o Hagat § 9aad;
(37) FTLATLE N F TS HaefT T&qrasi| § Hve;

(z) AT, 'Ot Sfagfaat & fore a7 amat ar Bat F Aam-ee # A7 7T qd IS & o e
EAEARICERR IS IR »

(3) FIXATLE FU(T FIT ITATIGd T AT T&TH il TS HATH & TR | TR,

(F) FILATE M T T NIRRT § gfaad; 37

(%) Fed T FLHTT 3T T ALRIL TAT ST TTTAFRTAT & SAA9TF SATHIEA SATHATH FAT |
A5, FHTETT ST $T AT FAaEIU

(1) TR TroT | Feferfera g -
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INSOLVENCY AND BANKRUPTCY BOARD OF INDIA
NOTIFICATION
New Delhi, the 9th April, 2021

INSOLVENCY AND BANKRUPTCY BOARD OF INDIA (PRE-PACKAGED INSOLVENCY
RESOLUTION PROCESS) REGULATIONS, 2021

No. IBBI/2021-22/GN/REG071.—In exercise of the powers conferred under sections 196, 208 and 240 read
with provisions of Chapter III-A of Part II of the Insolvency and Bankruptcy Code, 2016 (31 of 2016), the Insolvency
and Bankruptcy Board of India hereby makes the following Regulations, namely:-

CHAPTER 1
PRELIMINARY
1. Short title and commencement.

(1) These Regulations may be called the Insolvency and Bankruptcy Board of India (Pre-packaged Insolvency
Resolution Process) Regulations, 2021.

(2) These Regulations shall come into force on the date of their publication in the Official Gazette.
2. Definitions.
(1) In these Regulations, unless the context otherwise requires,-

(a) “applicant” means the corporate applicant, filing an application for initiation of pre-packaged insolvency
resolution process under section 54C;

(b) “class of creditors” means a class with at least ten financial creditors under clause (b) of sub-section (6A) of
section 21 and the expression, “creditors in a class” shall be construed accordingly;

(c) “Code” means the Insolvency and Bankruptcy Code, 2016;
(d) “committee” means the committee of creditors constituted under section 54I;
(e) “electronic form” shall have the meaning assigned to it in the Information Technology Act, 2000 (21 of 2000);

(f) “electronic means” means an authorised and secured computer programme which is capable of producing
confirmation of sending communication to the participant entitled to receive such communication at the latest
electronic mail address as made available by such participant and keeping record of such communication;

(g) “fair value” means the estimated realisable value of the assets of the corporate debtor, if they were to be
exchanged on the pre-packaged insolvency commencement date between a willing buyer and a willing seller in an
arm’s length transaction, after proper marketing and where the parties had acted knowledgeably, prudently and
without compulsion;
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(h) “Form” means a Form specified in the Schedule;

(1) “identification number” means the limited liability partnership identification number or the corporate identity
number, as the case may be;

(j) “insolvency professional entity” means an entity recognised as such under the Insolvency and Bankruptcy Board
of India (Insolvency Professionals) Regulations, 2016;

(k) “liquidation value” means the estimated realisable value of the assets of the corporate debtor, if it were to be
liquidated on the pre-packaged insolvency commencement date;

(1) “participant” means a person entitled to attend the meeting of the committee under section 24 or any other person
authorised by the committee to attend the meeting;

(m) “process” means pre-packaged insolvency resolution process for corporate debtors under Chapter III-A of Part II
of the Code;

(n) “registered valuer” means a person registered as such in accordance with the Companies Act, 2013 (18 of 2013)
and the rules made thereunder;

(o) “Schedule” means the schedule to these Regulations;
(p) “section” means section of the Code;

(q) “video conferencing or other audio and visual means” means such audio and visual facility which enables the
participants in a meeting to communicate concurrently with one another and to participate effectively in the meeting.

(2) Unless the context otherwise requires, words and expressions used and not defined in these Regulations, but
defined in the Code, shall have the meanings respectively assigned to them in the Code.

CHAPTER II
GENERAL
3. Meetings and communication.

(1) The meetings required under these Regulations may be held either in physical or electronic mode or in a
combination of both.

(2) All communications required under these Regulations shall be made by electronic means as far as possible.
4. [Essential supplies.

The essential goods and services referred to in sub-section (2) of section 14 shall mean-

(a) electricity;

(b) water;

(c) telecommunication services; and

(d) information technology services,

to the extent these are not a direct input to the output produced or supplied by the corporate debtor.
Explanation.- Water supplied to a corporate debtor will be essential supplies for drinking and
sanitation purposes, and not for generation of hydro-electricity.

5. Extortionate credit transaction.

A transaction shall be considered extortionate under sub-section (2) of section 50 where the terms-
(a) require the corporate debtor to make exorbitant payments in respect of the credit provided; or
(b) are unconscionable under the principles of law relating to contracts.

6. Pre-packaged insolvency resolution process costs.

For the purposes of sub-clause (¢) of clause (23C) of section 5, pre-packaged insolvency resolution process costs shall
mean-

(a) fee payable to authorised representative under sub-regulation (5) of regulation 34;
(b) out of pocket expenses of authorised representative for discharge of his functions under section 25A; and

(c) any other cost directly relating to the process and approved by the committee.
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CHAPTER III
RESOLUTION PROFESSIONAL
7.  Eligibility for resolution professional.

(1) Subject to consent in Form PI, an insolvency professional shall be eligible to be appointed as an interim
resolution professional or resolution professional, as the case may, if he, and all partners and directors of the
insolvency professional entity of which he is a partner or director, are independent of the corporate debtor.

Explanation.- A person shall be considered independent of the corporate debtor, if he-

(a) is eligible to be appointed as an independent director on the board of the corporate debtor under section 149 of the
Companies Act, 2013 (18 of 2013), where the corporate debtor is a company;

(b) is not a related party of the corporate debtor; or

(c) is not an employee or proprietor or a partner-
(1) ofa firm of auditors or secretarial auditors or cost auditors of the corporate debtor; or

(i1) of alegal or a consulting firm, that has or had any transaction with the corporate debtor amounting to five per
cent. or more of the gross turnover of such firm,

in any of the preceding three financial years.

(2) A resolution professional, who is a director or a partner of an insolvency professional entity, shall be ineligible to
continue as a resolution professional in a process, if the insolvency professional entity or any partner or director of
such insolvency professional entity represents any of the stakeholders in the same process.

8. Fee of resolution professional.

(1) Where the corporate debtor fails to file an application or the application for initiation of the process is rejected,
the fee payable to the resolution professional for performing duties under sub-section (3) of section 54B shall be
borne by the corporate debtor.

(2) The corporate debtor shall maintain a separate bank account with such amount as may be advised by the
committee from time to time and, subject to provisions of clause (23C) of section 5, such account shall be operated by
the resolution professional to meet his fee and expenses incurred by him for conducting the process.

9. Access to books.

The resolution professional may access the books of account, records, and other documents to the extent relevant for
discharging his duties under the Code, of the corporate debtor held with-

(a) members, promoters, partners, directors and joint venture partners of the corporate debtor;

(b) professionals and advisors engaged by the corporate debtor;

(c) depositories of securities;

(d) registries that records the ownership of assets; and

(e) contractual counterparties of the corporate debtor.

10. Appointment of professionals.

The resolution professional may appoint a professional under clause (e) of sub-section (3) of section 54F:
Provided that the following persons shall not be appointed as a professional, namely:-

(a) a person who is not registered with the regulator of the profession concerned;

(b) a related party of the corporate debtor;

(c) an auditor of the corporate debtor at any time during the five years preceding the pre-packaged insolvency
commencement date;

(d) a partner or director of the insolvency professional entity of which the resolution professional is a partner or
director; or

(e) a relative of the resolution professional or of a partner or director of the insolvency professional entity of which
the resolution professional is a partner or director.
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11. Disclosure of costs.

(1) A resolution professional shall make disclosures at the time of his appointment and, thereafter, in accordance with
the code of conduct as set out in the Insolvency and Bankruptcy Board of India (Insolvency Professionals)
Regulations, 2016.

(2) The resolution professional shall disclose item wise process costs in such manner as may be required by the
Board.

12. Preservation of records.

The resolution professional shall preserve a physical as well as an electronic copy of the records relating to the
process of the corporate debtor as per the record retention schedule, as may be required by the Board in consultation
with insolvency professional agencies.

13. Filing of reports and forms.

The resolution professional shall file such forms, along with enclosures thereto, on an electronic platform, as may be
required by the Board in consultation with insolvency professional agencies.

CHAPTER IV
INITIATION OF PROCESS
14. Approvals by financial creditors.

(1) For the purposes of clause (e) of sub-section (2) and sub-section (3) of section 54A, the applicant shall convene
meetings of the financial creditors, who are not related parties of the corporate debtor.

(2) The notice of the meeting under sub-regulation (1) shall be served to the financial creditors, who are not related
parties of the corporate debtor, at least five days before the date of the meeting, unless a shorter time is agreed to by
all of them.

(3) The notice of the meeting under this regulation shall indicate the date, time and venue of the meeting, and enclose
a list of creditors along with the amount due to them in Form P2.

(4) The financial creditors who are not related parties of the corporate debtor and have not less than ten per cent. of
the value of the total financial debt of such creditors may propose names of insolvency professionals for the purposes
of clause (e) of sub-section (2) of section 54A.

(5) The approval of the terms of appointment of resolution professional under clause (e) of sub-section (2) of section
54A shall be in Form P3.

(6) The terms of appointment of the resolution professional under this regulation shall include -

(a) fee payable to him for performing duties under sub-section (1) of section 54B;
(b) fee payable to him and expenses to be incurred by him for conducting the process; and
(c) fee payable to him and expenses to be incurred by him in case management of the corporate debtor is vested

with him under section 54J.
(7) The approval for filing of application under sub-section (3) of section 54A shall be in Form P4.

(8) Where the corporate debtor has no financial debt or where all financial creditors are related parties, the applicant
shall convene a meeting of operational creditors, who are not related parties of the corporate debtor and provisions of
sub-regulations (1) to (7) shall mutatis mutandis apply.

15. Choice of authorised representative.
On examination of Form P2, the resolution professional shall-
(1) ascertain class(es) of creditors, if any;

(i1) for representation of creditors in a class ascertained under sub-regulation (1) in the committee, identify three
insolvency professionals who are-

(a) not relatives or related parties of the applicant or the resolution professional,

(b) having their addresses, as registered with the Board, in the State or Union territory, as the case may be,
which has the highest number of creditors in the class as per their addresses in the records of the corporate debtor:

Provided that where such State or Union territory does not have adequate number of insolvency professionals, the
insolvency professionals having addresses in a nearby State or Union territory, as the case may be, shall be
considered;



[9TT 1—ETE 4] HTL =T (ST SETLTL0T 49

(c) eligible to be appointed under regulation 7; and
(d) willing to act as authorised representative of creditors in the class;

(iii) obtain the consent of the insolvency professionals identified under sub-regulation (2) to act as the authorised
representative of creditors in the class in Form P5;

(iv) seek choice of the creditors in the class for an insolvency professional, who has consented under sub-regulation
3):
Provided that the creditors shall communicate their choice to the resolution professional

within three days;

(v) select the insolvency professional, who is the choice of the highest number of creditors in the class to act as the
authorised representative of the creditors of the respective class.

(vi) inform the name of the insolvency professional selected under sub-regulation (5), along with his consent in Form
PS5, to the applicant.

16. Declarations.

(1) The declaration under clause (f) of sub-section (2) of section 54A shall be made in Form P6.
(2) The declaration under clause (c) of sub-section (3) of section 54C shall be made in Form P7.
17. Report by resolution professional.

The report under clause (a) of sub-section (1) of section 54B shall be prepared in Form PS.

18. Information to be furnished by the applicant.

For the purposes of clause (d) of sub-section (3) of section 54C, the applicant shall furnish-

(a) audited financial statements of the corporate debtor for the last two financial years;

(b) provisional financial statements for the current financial year made up to the date of declaration under clause (f) of
sub-section (2) of section 54A; and

(c) Form P5 submitted by the authorised representatives selected under sub-regulation (5) of regulation 15.

CHAPTER V
PUBLIC ANNOUNCEMENT AND CLAIMS
19. Public announcement.

(1) The resolution professional shall make a public announcement within two days of the commencement of the
process.

(2) The public announcement referred to in sub-regulation (1) shall be-

(a) in Form P9;

(b) sent to every creditor listed in Form P2;

(c) sent to information utilities; and

(d) published on the website, if any, of the corporate debtor and the Board.
20. List of claims

(1) The corporate debtor shall submit a list of claims under sub-section (1) of section 54G in Form P10 to the
resolution professional.

(2) Based on the records of the corporate debtor and other relevant material available on record, the resolution
professional shall confirm the details received in Form P10.

(3) The resolution professional shall inform every creditor regarding its claims, as confirmed by him, and seek
objections, if any.

(4) A creditor may submit objection along with supporting documents to the resolution professional within seven
days from the receipt of communication under sub-regulation (3).

(5) The resolution professional may call for such other evidence or clarification as he deems fit from a creditor for
substantiating the whole or part of its claim.
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(6) The resolution professional shall consider every objection received under sub-regulation (4) and modify the claim
of the creditor, if required.

(7) A creditor shall update its claim, as and when the claim is satisfied, partly or fully, from any source in any
manner, after the pre-packaged insolvency commencement date.

(8) The resolution professional shall maintain a list of claims in Form P10 and update it as and when required.
(9) Form P10 shall be —

(a) available for inspection by the creditors, members, partners, directors and guarantors of the corporate debtor;
(b) displayed on the website, if any, of the corporate debtor;

(c) filed with the Board on electronic platform; and

(d) presented at the meetings of the committee, as and when updated.

21. Determination of amount of claim.

(1) Where the amount of claim of a creditor is not precise due to any contingency or other reason, the resolution
professional shall make the best estimate of the amount of the claim based on the information available with him.

(2) The resolution professional shall revise the amount of claims confirmed, including the estimates of claims made
under sub-regulation (1), as soon as may be practicable, when he comes across additional information warranting
such revision.

22. Debt in foreign currency.

The claims denominated in foreign currency shall be valued in Indian currency at the official exchange rate as on the
pre-packaged insolvency commencement date.

Explanation.- “official exchange rate” is the reference rate published by the Reserve Bank of India or derived from
such reference rates.

23. Transfer of debt due to creditors.

Where a creditor assigns or transfers the debt due to such creditor to any other person during the process period, both
parties shall provide the resolution professional, the terms of such assignment or transfer and the identity of the
assignee or transferee for updation under sub-regulation (8) of regulation 20.

CHAPTER VI
COMMITTEE OF CREDITORS
24. Committee with only creditors in a class.

Where the corporate debtor has only creditors in a class and no other financial creditor who are not related parties of
the corporate debtor, the committee shall consist of only the authorised representative(s).

25. Committee with only operational creditors.

(1) Where the corporate debtor has no financial debt or all financial creditors are related parties, the committee shall
consist of operational creditors, being not related to the corporate debtor, as under:-

(a) ten largest operational creditors by value, and if the number of operational creditors is less than ten, the committee
shall include all such operational creditors;

(b) one representative elected by all workmen other than those workmen included under clause (a); and
(c) one representative elected by all employees other than those employees included under clause(a).

(2) A member of the committee formed under this regulation shall have voting rights in proportion of the debt due to
such creditor or debt represented by such representative, as the case may be, to the total debt.

Explanation.— For the purposes of this sub-regulation, ‘total debt’ is the sum of-
(a) the amount of debt due to the creditors listed in clause (a) of sub-regulation (1);
(b) the amount of the aggregate debt due to workmen under clause (b) of sub-regulation (1); and

(c) the amount of the aggregate debt due to employees under clause (c) of sub-regulation (1).
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(3) A committee formed in accordance with regulation 24 or regulation 25, as the case may be, and its members shall
have the same rights, powers, duties and obligations as a committee comprising financial creditors and its members.

26. Change in committee.

Any change in the composition of committee of creditors shall be intimated to all the members of the committee
within two days of such change.

CHAPTER VII
MEETINGS OF THE COMMITTEE
27. Meetings of the committee.
(1) A resolution professional may convene a meeting of the committee as and when he considers necessary.

(2) A resolution professional shall convene a meeting, if a request to that effect is made by members of the committee
representing thirty-three per cent of voting share.

28. Notice for meetings of the committee.

(1) A meeting of the committee shall be convened by giving not less than three days’ notice in writing to every
participant, at the address provided to the resolution professional by the creditor.

(2) The committee may reduce the notice period from three days to such other period of not less than twenty-four
hours, as it deems fit:

Provided that the committee may reduce the period to such other period of not less than forty-eight hours if there
is any authorised representative in the committee.

29. Service of notice.

(1) A notice may be sent to the participants through e-mail as a text or as an attachment to e-mail or as a notification
providing electronic link or Uniform Resource Locator for accessing such notice.

(2) The subject line in e-mail shall state the name of the corporate debtor, the place, if any, the time and the date on
which the meeting is scheduled.

(3) When notice is sent in the form of a non-editable attachment to an e-mail, such attachment shall be in the Portable
Document Format or in a non-editable format together with a 'link or instructions' for recipient for downloading
relevant version of the software.

(4) When notice or notifications of availability of notice are sent by an e-mail, the resolution professional shall ensure
that it uses a system which produces confirmation of the total number of recipients e-mailed and a record of each
recipient to whom the notice has been sent and copy of such record and any notices of any failed transmissions and
subsequent re-sending shall be retained as ‘proof of sending’.

(5) The obligation of the resolution professional shall be satisfied when he transmits the e-mail and he shall not be
held responsible for a failure in transmission beyond his control.

(6) The notice made available on the electronic link or Uniform Resource Locator shall be readable, and the recipient
should be able to obtain and retain copies and the resolution professional shall give the complete Uniform Resource
Locator or address of the website and full details of how to access the document or information.

(7) If a participant fails to provide or update the relevant e-mail address to the resolution professional, the non-receipt
of such notice by such participant of any meeting shall not invalidate the decisions taken at such meeting.

30. Contents of the notice for meeting.

(1) The notice shall inform the participants of the venue, the time and date of the meeting and of the option available
to them to participate through video conferencing or other audio and visual means and shall also provide all the
necessary information to enable participation through video conferencing or other audio and visual means.

(2) The notice of the meeting shall provide that a participant may attend and vote in the meeting either in person or
through a representative, who is not a related party of the corporate debtor:

Provided that such participant shall inform the resolution professional, in advance of the meeting, of the identity
of the representative who will attend and vote at the meeting on its behalf and shall forward an authorisation in favour
of the representative.
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(3) The notice of the meeting shall contain the following:-

(a) a list of the matters to be discussed at the meeting;

(b) a list of the issues to be voted upon at the meeting; and

(c) copies of all documents relevant to the matters to be discussed and the issues to be voted upon at the meeting.
(4) The notice of the meeting shall-

(a) state the process and manner for voting by electronic means and the time schedule, including the time period
during which the votes may be cast;

(b) provide the login ID and the details of a facility for generating password and for keeping security and casting of
vote in a secure manner; and

(c) provide contact details of the person who will address the queries connected with the electronic voting.
31. Quorum.

(1) A meeting of the committee shall quorate if members of the committee representing at least thirty three percent of
the voting share are present either in person or by video conferencing or other audio and visual means:

Provided that the committee may modify the percentage of voting share required for quorum in respect of any
future meetings of the committee.

(2) Where a meeting of the committee could not be held for want of quorum, unless the committee has previously
decided otherwise, the meeting shall automatically stand adjourned at the same time and place on the next day.

(3) In the event a meeting of the committee is adjourned in accordance with sub-regulation (2), the adjourned meeting
shall quorate with the members of the committee attending the meeting.

32. Participation through video conferencing.

(1) The notice convening the meetings of the committee shall provide the participants an option to attend the meeting
through video conferencing or other audio and visual means in accordance with this Regulation.

(2) The resolution professional shall make necessary arrangements to ensure uninterrupted and clear video or audio
and visual connection.

(3) The resolution professional shall take due and reasonable care-
(a) to safeguard the integrity of the meeting by ensuring sufficient security and identification procedures;

(b) to ensure availability of proper video conferencing or other audio and visual equipment or facilities for providing
transmission of the communications for effective participation of the participants at the meeting;

(c) torecord proceedings and prepare the minutes of the meeting;

(d) to store for safe keeping and marking the physical recording(s) or other electronic recording mechanism as part
of the records of the corporate debtor; and

(e) to ensure that no person other than the intended participants attends or has access to the proceedings of the
meeting through video conferencing or other audio and visual means:

Provided that the persons, who are differently abled, may make a request to the resolution professional to allow a
person to accompany them at the meeting.

(4) Where a meeting is conducted through video conferencing or other audio and visual means, the scheduled venue
of the meeting as set forth in the notice convening the meeting, which shall be in India, shall be deemed to be the
place of the said meeting and all recordings of the proceedings at the meeting shall be deemed to be made at such
place.

33. Conduct of meeting.
(1) The resolution professional shall act as the chairperson of meetings of the committee.

(2) At the commencement of a meeting, the resolution professional shall take a roll call of every participant attending
the meeting at the venue or participating through video conferencing or other audio and visual means and shall state,
for record, the following: -

(a) his name;
(b) whether he is attending in the capacity of a member of the committee or any other participant;

(c) whether he is representing a member or group of members;
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(d) the location from where he is participating;
(e) that he has received the agenda and all the relevant material for the meeting; and

(f) that no one other than him is attending or has access to the proceedings of the meeting at the location of that
person.

(3) After the roll call, the resolution professional shall inform the participants of the names of all persons who are
present for the meeting and confirm if the required quorum is complete.

(4) The resolution professional shall ensure that the required quorum is present throughout the meeting.

(5) From the commencement of the meeting till its conclusion, no person other than the participants and any other
person whose presence is required by the resolution professional shall be allowed access to the place where meeting
is held or to the video conferencing or other audio and visual facility.

(6) The resolution professional shall ensure that minutes are made in relation to each meeting of the committee and
such minutes shall disclose the particulars of the participants who attended the meeting in person, through video
conferencing, or other audio and visual means.

34. Committee with creditors in a class.

(1) The resolution professional shall provide the list of creditors in each class to the respective authorised
representative within three days of the commencement of the process.

(2) The resolution professional shall provide an updated list of creditors in each class to the respective authorised
representative as and when the list is updated.

Clarification.- The authorised representative shall have no role in receipt or confirmation of claims of creditors of the
class he represents.

(3) The resolution professional shall provide electronic means of communication between the authorised
representative and the creditors in the class.

(4) The voting share of a creditor in a class shall be in proportion to the financial debt which includes an interest at
the rate of eight per cent per annum unless a different rate has been agreed to between the parties.

(5) The authorised representative of creditors in a class shall be entitled to receive fee for every meeting of the
committee attended by him in the following manner, namely:-

Number of creditors in the class Fee per meeting of the committee (Rs.)
10-100 15,000
101-1000 20,000
More than 1000 25,000

(6) The authorised representative shall circulate the agenda to creditors in a class and may seek their preliminary
views on any item in the agenda to enable him to effectively participate in the meeting of the committee:

Provided that creditors shall have a time window of at least twelve hours to submit their preliminary views, and
the said window opens at least twenty-four hours after the authorised representative seeks preliminary views:

Provided further that such preliminary views shall not be considered as voting instructions by the creditors.
35. Voting by the committee.
(1) Any action requiring approval of the committee shall be considered in the meetings of the committee.

(2) The resolution professional shall take a vote of the members of the committee present in the meeting, on any item
listed for voting after discussion on the same.

(3) At the conclusion of a vote at the meeting, the resolution professional shall announce the decision taken by the
members present in the meeting, on items along with the names of the members of the committee who voted for or
against the decision or abstained from voting.

(4) The resolution professional shall-

(a) circulate the minutes of the meeting by electronic means to all members of the committee and authorised
representative, within twenty-four hours of the conclusion of the meeting; and
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(b) seek a vote of the members who did not vote at the meeting on the matters listed for voting, by electronic voting
system in accordance with regulation 37 where the voting shall be kept open for at least twenty-four hours from the
circulation of the minutes.

(5) The authorised representative shall circulate the minutes of the meeting received under sub-regulation (4) to
creditors in a class and announce the voting window at least twenty-four hours before the window opens for voting
instructions and keep the voting window open for at least twelve hours.

36. Voting by authorised representative.

The authorised representative, if any, shall cast his vote in respect of each financial creditor or on behalf of all
financial creditors he represents in accordance with the provisions of sub-section (3) or sub-section (3A) of section
25A, as the case may be.

37. Voting through electronic means.

(1) The resolution professional shall provide each member of the committee the means to exercise its vote by either
electronic means or through electronic voting system in accordance with the provisions of this regulation.

Explanation.- For the purposes of these Regulations,-

(a) the expressions ‘‘voting by electronic means’’ or ‘‘electronic voting system’’ means a “secured system” based
process of display of electronic ballots, recording of votes of the members of the committee and the number of votes
polled in favour or against, such that the voting exercised by way of electronic means gets registered and counted in
an electronic registry in a centralised server with adequate cyber security;

(b) the expression ‘secured system’’ means computer hardware, software, and procedure that—
(i) are reasonably secure from unauthorised access and misuse;

(ii) provide a reasonable level of reliability and correct operation;

(iii) are reasonably suited to perform the intended functions; and

(iv) adhere to generally accepted security procedures.

(2) At the end of the voting period, the voting portal shall forthwith be blocked.

(3) At the conclusion of a vote held under this regulation, the resolution professional shall announce and make a
written record of the summary of the decision taken on a relevant agenda item along with the names of the members
of the committee who voted for or against the decision or abstained from voting.

(4) The resolution professional shall circulate a copy of the record made under sub-regulation (3) to all participants by
electronic means within twenty-four hours of the conclusion of the voting.

CHAPTER VIII
VALUATION AND INFORMATION MEMORANDUM
38. Appointment of registered valuers.

The resolution professional shall within three days of his appointment, appoint two registered valuers to determine the
fair value and the liquidation value of the corporate debtor:

Provided that the following persons shall not be appointed as registered valuers, namely:-
(a) a related party of the corporate debtor;

(b) an auditor of the corporate debtor at any time during the five years preceding the pre-packaged insolvency
commencement date;

(c) a partner or director of the insolvency professional entity of which the resolution professional is a partner or
director; or

(d) a relative of the resolution professional or of a partner or director of the insolvency professional entity of which
the resolution professional is a partner or director.

39. Fair value and liquidation value.
(1) Fair value and liquidation value shall be determined in the following manner:-

(a) the registered valuers appointed under regulation 38 shall submit to the resolution professional an estimate of the
fair value and of the liquidation value computed in accordance with internationally accepted valuation standards, after
physical verification of the inventory and fixed assets of the corporate debtor;
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(b) the average of the value determined by the two registered valuers shall be considered the fair value or the
liquidation value, as the case maybe.

(2) After the receipt of resolution plans in accordance with the Code and these Regulations, the resolution
professional shall provide the fair value and the liquidation value to every member of the committee in electronic
form, on receiving an undertaking from the member to the effect that such member shall maintain confidentiality of
the fair value and the liquidation value and shall not use such values to cause an undue gain or undue loss to itself or
any other person.

(3) The resolution professional and registered valuers shall maintain confidentiality of the fair value and the
liquidation value.

40. Information memorandum.

(1) The preliminary information memorandum shall provide details required under sub-regulation (2).
(2) The information memorandum shall contain the following details of the corporate debtor: -

(a) assets and liabilities with such description, as are generally necessary for ascertaining their values.

Explanation.- ‘Description’ includes the details such as date of acquisition, cost of acquisition, remaining useful life,
identification number, depreciation charged, book value, and any other relevant details;

(b) the latest annual financial statements;

(c) audited financial statements of the corporate debtor for the last two financial years and provisional financial
statements for the current financial year.

(d) a list of claims containing the names of creditors, the amounts of their claims and the security interest, if any, in
respect of such claims;

(e) particulars of a debt due from or to the corporate debtor with respect to related parties;

(f) details of guarantees that have been given in relation to the debts of the corporate debtor by other persons,
specifying which of the guarantors is a related party;

(g) the names and addresses of the members or partners holding at least one per cent stake in the corporate debtor
along with the size of stake;

(h) details of all material litigation and an ongoing investigation or proceeding initiated by Government and statutory
authorities;

(i) the number of workers and employees and liabilities of the corporate debtor towards them; and
(j) other information, which the corporate debtor or resolution professional deems relevant to the committee.

(3) The resolution professional shall finalise the information memorandum with details under sub-regulation (2) and
submit to members of the committee within fourteen days of the pre-packaged insolvency commencement after
receiving an undertaking from a member of the committee to the effect that such member or resolution applicant shall
maintain confidentiality of the information and shall not use such information to cause an undue gain or undue loss to
itself or any other person.

(4) A member of the committee may request the resolution professional or corporate debtor for further information of
the nature described in this regulation and the resolution professional or the corporate debtor, as the case may be,
shall provide such information to all members within reasonable time if such information has a bearing on the
resolution plan.

41. Preferential and other transactions.

(1) On or before the thirtieth day of the pre-packaged insolvency commencement date, the resolution professional
shall form an opinion whether the corporate debtor has been subjected to any transaction covered under sections 43,
45, 50 or 66.

(2) Where the resolution professional is of the opinion that the corporate debtor has been subjected to any transactions
covered under sections 43, 45, 50 or 66, he shall make a determination on or before the forty-fifth day of the pre-
packaged insolvency commencement date, under intimation to the Board.

(3) Where the resolution professional makes a determination under sub-regulation (2), he shall apply to the
Adjudicating Authority for appropriate relief on or before the sixtieth day of the pre-packaged insolvency
commencement date.
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CHAPTER IX
RESOLUTION PLAN
42. Scoring and improvement of resolution plans.
For the purposes of consideration of resolution plans,-

(i) “basis for evaluation”, includes the parameters to be applied and the manner of applying such parameters, as
approved by the committee, for evaluating a resolution plan to assign a score to the plan, and disclosed in the
invitation for resolution plans.

Illustration 1

The committee may identify three parameters, namely, X, Y and Z for evaluation of resolution plans. It may apply
these parameters in the form of a formula, namely, 1.5 X + 2 Y + 2.5 Z. Where the values of X, Y and Z are 20, 25,
and 30 respectively, the score of the resolution plan is 1.5 (20) + 2 (25) + 2.5 (30) = 155.

Hllustration 2

The committee may identify three parameters, namely, X, Y and Z for evaluation of resolution plans. It may apply
these parameters in the form of a formula, namely, 1.5 X +2 Y + 2.5 Z, subject to X being not less than 20. Where
the values of X, Y and Z are 20, 25, and 30 respectively, the score of the resolution plan is 1.5 (20) + 2 (25) + 2.5 (30)
= 155. It may apply these parameters in the form of a formula, namely, 2 Y + 2.5 Z, subject to X being not less than
20. Where the values of X, Y and Z are 20, 25, and 30 respectively, the score of the resolution plan is 2 (25) + 2.5
(30) = 125. Where the values of X, Y and Z are 15, 40, and 50 respectively, the resolution plan does not meet the
minimum value of X and hence this plan will not be evaluated;

(i1) “significantly better” in relation to resolution plan, means that the score of the resolution plan is higher than that
of another resolution plan by a certain number or percentage, as approved by the committee and disclosed in the
invitation for resolution plans.

Hllustration 1

The committee may consider a resolution plan to be significantly better than another resolution plan, if the score of
the former is higher than that of the latter by 10. Where resolution plans ‘A’ and ‘B’ have scores of 100 and 110
respectively, ‘B’ is significantly better than ‘A’. Where resolution plans ‘A’ and ‘B’ have scores of 100 and 108
respectively, ‘B’ is not significantly better than ‘A’.

Ilustration 2

The committee may consider a resolution plan to be significantly better than another resolution plan, if the score of
the former is higher than that of the latter by 5 per cent. Where resolution plans ‘A’ and ‘B’ have scores of 100 and
107 respectively, ‘B’ is significantly better than ‘A’. Where resolution plans ‘A’ and ‘B’ have scores of 100 and 104
respectively, ‘B’ is not significantly better than ‘A’.

(iii) “tick size” means minimum improvement over another resolution plan in terms of score, as approved by the
committee and disclosed in the invitation for resolution plans.

Hllustration 1

On the basis for evaluation, resolution plans ‘A’ and ‘B’ have scores of 105 and 108, respectively. Resolution
applicant of ‘A’ may wish to improve ‘A’ over ‘B’. It must improve ‘A’ such that the score of ‘A’ exceeds that of ‘B’
at least by tick size. If tick size is 5, resolution applicant of ‘A’ must improve ‘A’ such that the score of ‘A’ is at least
108 +5=113.

Illustration 2

In the example under Illustration 1, if tick size is 5 per cent., resolution applicant of ‘A’ must improve ‘A’ such that
the score of ‘A’ is at least 108 X 1.05 =113.4.

43. Invitation for resolution plans.

(1) For the purposes of sub-section (5) of section 54K, the resolution professional shall publish brief particulars of the
invitation for resolution plans in Form P11 not later than twenty-one days from the pre-packaged insolvency
commencement date.

(2) The resolution professional shall publish Form P11-
(a) on the website, if any, of the corporate debtor;
(b) on the website, if any, designated by the Board for the purpose; and

(c) in any other manner as may be decided by the committee.
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(3) The Form P11 shall —
(a) state where the invitation for resolution plans can be downloaded or obtained from, as the case may be; and

(b) provide the last date for submission of resolution plan which shall not be less than fifteen days from the date of
issue of invitation for resolution plan under sub-regulation (2).

(4) The invitation for resolution plans shall-

(a) detail each step in the process, and the manner and purposes of interaction between the resolution professional and
the resolution applicant, along with corresponding timelines;

(b) include-
(i) the basis for evaluation;
(ii) basis for considering a resolution plan significantly better than another resolution plan;
(ii1) tick size; and
(iv) the manner of improving a resolution plan; and
(¢) not require any non-refundable deposit for submission of or along with resolution plan.

(5) The resolution professional shall require the resolution applicant, in case its resolution plan is approved under sub-
section (13) of section 54K, to provide a performance security within the time specified therein and such performance
security shall stand forfeited if the resolution applicant of such plan, after its approval by the Adjudicating Authority,
fails to implement or contributes to the failure of implementation of that plan in accordance with the terms of the plan
and its implementation schedule.

Explanation 1.— For the purposes of this sub-regulation, “performance security” shall mean security of such nature,
value, duration and source, as may be specified in the invitation for resolution plans with the approval of the
committee, having regard to the nature of resolution plan and business of the corporate debtor.

Explanation 2.— A performance security may be specified in absolute terms such as guarantee from a bank for Rs. X
for Y years or in relation to one or more variables such as the term of the resolution plan, amount payable to creditors
under the resolution plan, etc.

44. Resolution plan.

A resolution plan shall provide for the measures, as may be necessary, for maximisation of value of its assets,
including the following:-

(a) transfer of all or part of the assets of the corporate debtor to one or more persons;

(b) sale of all or part of the assets whether subject to any security interest or not;

(c) restructuring of the corporate debtor, by way of merger, amalgamation and demerger;

(d) the substantial acquisition of shares of the corporate debtor;

(e) cancellation or delisting of any shares of the corporate debtor, if applicable;

(f) satisfaction or modification of any security interest;

(g) curing or waiving of any breach of the terms of any debt due from the corporate debtor;

(h) reduction in the amount payable to the creditors;

(i) extension of a maturity date or a change in interest rate or other terms of a debt due from the corporate debtor;
(j) amendment of the constitutional documents of the corporate debtor;

(k) issuance of securities of the corporate debtor, for cash, property, securities, or in exchange for claims or interests,
or other appropriate purpose;

(1) change in portfolio of goods or services produced or rendered by the corporate debtor;

(m) change in technology used by the corporate debtor; and

(n) obtaining necessary approvals from the Central and State Governments and other authorities.
45. Mandatory contents of resolution plan.

(1) A resolution plan shall include-

(a) an affidavit that resolution applicant is eligible to submit a resolution plan for resolution of the corporate debtor
under the Code;
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(b) a statement giving details if the resolution applicant or any of its related parties has failed to implement or
contributed to the failure of implementation of any resolution plan approved by the Adjudicating Authority at any
time in the past; and

(c) an undertaking that every information and records provided in connection with or in the resolution plan is true and
correct and discovery of false information and record at any time will render the resolution applicant ineligible to
participate in any resolution process under the Code.

(2) A resolution plan shall provide for-

(a) the term of the plan and its implementation schedule;

(b) the management and control of the business of the corporate debtor during its term; and
(c) adequate means for supervising its implementation.

(3) A resolution plan shall demonstrate that —

(a) it addresses the cause of default;

(b) it is feasible and viable;

(c) it has provisions for its effective implementation;

(d) it has provisions for approvals required and the timeline for the same; and

(e) the resolution applicant has the capability to implement the resolution plan.

(4) A resolution plan shall include a statement as to how it has dealt with the interests of all stakeholders, including
financial creditors and operational creditors, of the corporate debtor.

(5) The amount payable under a resolution plan —
(a) to the operational creditors shall be paid in priority over financial creditors; and

(b) to the financial creditors, who have a right to vote under sub-section (2) of section 21 and did not vote in favour of
the resolution plan, shall be paid in priority over financial creditors who voted in favour of the plan.

46. Submission of resolution plans.

(1) A resolution applicant may submit resolution plan or plans prepared in accordance with the Code and these
Regulations to the resolution professional through electronic means within the time given in the invitation for
resolution plan.

(2) A resolution plan which does not comply with the provisions of sub-regulation (1) shall be rejected.
47. Evaluation of resolution plans.

(1) The resolution plans received under regulation 46, which comply with the requirements of the Code and these
Regulations, shall be evaluated on the basis for evaluation.

(2) The resolution plan which gets the highest score under sub-regulation (1) shall be selected for competition with
the base resolution plan.

48. Approval of resolution plan.

(1) The resolution plan selected under regulation 47 shall be considered by the committee for approval, if it is
significantly better than the base resolution plan.

(2) Where no resolution plan is received under regulation 46, which complies with the requirements of the Code and
these Regulations, the base resolution plan may be considered by the committee for approval.

(3) In cases not covered under sub-regulations (1) and (2), the resolution professional shall disclose the scores of the
resolution plan selected under regulation 46 and the base resolution plan to submitters of these resolution plans and
invite them to improve their resolution plans in accordance with sub-regulation (4).

(4) The submitter of the resolution plan under sub-regulation (3) shall have an option to improve its plan in the
following manner:-

(a) The submitter of resolution plan, which has lower score, shall have an option to improve its resolution plan by at
least a tick size;

(b) then the submitter of the other resolution plan shall have an option to improve its resolution plan by at least a tick
size;

(c) then the submitter under clause (a) shall have an option to improve its resolution plan by at least a tick size;
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(d) then the submitter under clause (b) shall have an option to improve its resolution plan by at least a tick size, and

the process of improvement shall continue till either of the submitters fails to use the option within the time specified
in the invitation for resolution plans.

(5) The process under sub-regulations (3) and (4) shall be completed within a time-window of forty-eight hours.

(6) The resolution plan having higher score on completion of process of improvement under sub-regulation (4) shall
be considered by the committee for approval.

49. Application to Adjudicating Authority.

(1) Where a resolution plan is approved by the committee, the resolution professional shall submit an application,
along with a compliance certificate in Form P12, to the Adjudicating Authority for approval.

(2) The resolution professional shall forthwith send a copy of the order of the Adjudicating Authority approving or
rejecting a resolution plan to the participants and the resolution applicant.

(3) The resolution professional shall, within seven days of the order of the Adjudicating Authority approving a
resolution plan, intimate each claimant, the principle or formula, as the case may be, for payment of debts under such
resolution plan.

(4) Where no resolution plan is approved by the committee or where the committee has approved the termination of
process, the resolution professional shall file an application in Form P13 to the Adjudicating Authority for
termination of process.

CHAPTER X
MANAGEMENT OF AFFAIRS OF THE CORPORATE DEBTOR
50. Management during the process.

(1) The corporate debtor shall not manage the affairs of the corporate debtor in a manner prejudicial to the creditors of
the corporate debtor or in a fraudulent manner.

(2) The corporate debtor shall not undertake any of the following actions without obtaining prior approval of the
committee, namely:-

(a) transaction above a threshold as decided by the committee; and
(b) any other matter as decided by the committee and not covered under section 28.

(3) The corporate debtor in consultation with the resolution professional shall prepare a monthly report and forward it
to the members of the committee with the following details:-

(a) details of legal proceedings having a material impact on the business of the corporate debtor;
(b) details of key contracts executed during the reporting period; and

(c) any other relevant matter(s) that may have a material impact on the business of the corporate debtor.
(4) The resolution professional may-

(a) call for information related to operations of the corporate debtor, including payments made;
(b) visit premise(s) of the corporate debtor;

(c) inspect the assets of the corporate debtor;

(d) call for information related to compliances applicable to the corporate debtor and its status;
(e) ask for details related to litigation initiated by or against corporate debtor; and

(f) ask details for ascertaining the conduct of corporate debtor during the process.

51. Vesting of the management with resolution professional.

For the purposes of sub-section (1) of section 54, the resolution professional shall make an application in Form P14.
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SCHEDULE
FORM P1
WRITTEN CONSENT

(Under regulation 7(1) of the Insolvency and Bankruptcy Board of India (Pre-packaged Insolvency Resolution
Process) Regulations, 2021)

[Date]
To
The Adjudicating Authority
[ Bench]

From
[Name of the insolvency professional]
[Registration number of the insolvency professional]

[Address of the insolvency professional registered with the Board]

Subject: Written consent in the matter of [name of corporate debtor]

1. I, [name], an insolvency professional enrolled with [name of insolvency professional agency] and registered
with the Board. I have been proposed for appointment-

@) as the interim resolution professional under section 540 of the Insolvency and Bankruptcy Code, 2016 for
corporate insolvency resolution process of [name of the corporate debtor].

OR

(i) resolution professional under sections 54A or 27 of the Insolvency and Bankruptcy Code, 2016 for the pre-
packaged insolvency resolution process of [name of the corporate debtor].

{strike off the part which is not relevant}

2. I hereby give consent to the proposed appointment.
3. I have the following processes in hand:-
SI. No. Role as Number of processes on the date of consent
1 I I
1 Interim Resolution Professional
2 Resolution Professional in-
a. Insolvency resolution

processes for corporate persons

b. Pre-packaged insolvency
resolution processes

c. Insolvency resolution
processes for individuals

3 Liquidator of-
a. Liquidation Processes

b. Voluntary Liquidation Processes

4 Bankruptcy Trustee

5 Authorised Representative

6 Any other (Please state)
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4. I declare and affirm as under:-

a. I am not subject to any disciplinary proceeding initiated by the Board or the Insolvency Professional
Agency.

b. I do not suffer from any disability to act as a resolution professional.

C. I am eligible to be appointed as interim resolution professional / resolution professional of the corporate

debtor under regulation 7 of the Insolvency and Bankruptcy Board of India (Pre-packaged Insolvency Resolution
Process) Regulations, 2021 and other applicable provisions of the Code and the Regulations.

d. I shall make the disclosures in accordance with the code of conduct for insolvency professionals set out in
the Insolvency and Bankruptcy Board of India (Insolvency Professionals) Regulations, 2016.

Date: (Signature of the insolvency professional)
Place: Registration No.
Authorisation for assignment (AFA)No. Date of expiry of
AFA

(Name in block letters)

(Name of insolvency professional entity, if applicable)

FORM P2
LIST OF CREDITORS OF [NAME OF CORPORATE DEBTOR]

(Under regulation 14 of the Insolvency and Bankruptcy Board of India (Pre-packaged Insolvency Resolution Process)
Regulations, 2021)

AS ON [DATE]

(Amount in %)
List of financial creditors (unrelated)
I I I v
SI. No. Name of creditor Amount of claim % of claim
1
2
3
List of financial creditors (related)
SI. No. Name of creditor Amount of claim % of claim
1
2
3
List of operational creditors (unrelated)
SI. No. Name of creditor Amount of claim % of claim
1
2
3
List of operational creditors (related)
SI. No. Name of creditor Amount of claim % of claim
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List of other creditors (unrelated)

SI. No. Name of creditor Amount of claim % of claim

List of other creditors (related)

SI. No. Name of creditor Amount of claim % of claim

[For Corporate Applicant]
(Signature)
Name of person submitting information

Relationship with corporate debtor

FORM P3
APPROVAL OF TERMS OF APPOINTMENT OF RESOLUTION PROFESSIONAL

(Under regulation 14(5) of the Insolvency and Bankruptcy Board of India (Pre-packaged Insolvency Resolution
Process) Regulations, 2021)

1. The meeting of financial creditors, who are not related parties of the corporate debtor, was held on [date of
meeting] at [time of meeting] at [venue of meeting] for proposing and approving the name of resolution professional
for pre-packaged insolvency resolution process of [name of corporate debtor].

2. The list of creditors in Form P2 was provided with the notice of said meeting.
3. The details of creditor(s) present in the said meeting are enclosed as Annexure-A.
4. [Name of creditor(s)], having % of debt*, proposed the name of [name of proposed resolution professional],

having registration number [registration number| for appointment as resolution professional for the pre-packaged
insolvency resolution process of [name of corporate debtor].

5. The following creditor(s) have approved the appointment of [name of proposed resolution professional],
having registration number [registration number] for appointment as resolution professional for the pre-packaged
insolvency resolution process of [name of corporate debtor].

Sl Name of Amount of debt* Percentage of Vote
No. creditor(s) debt*

Assent | Dissent | Abstain
I 11 111 | A% \% VI \%11

Total




[9TT 1—ETE 4] HTL =T (ST SETLTL0T 63

6. The above-mentioned creditor(s), also approved the following terms of appointment of the [name of
proposed resolution professional]:-

SI. No. Particulars Fee (Amount in ) Remarks
| 11 111 v
1 Fee payable to the resolution professional for
performing duties under sub-section (1) of section
54B
2 Fee payable to the resolution professional and

expenses to be incurred by him for conducting the
process under section 54F

3 Fee payable to the resolution professional and
expenses to be incurred by him in case management
of the corporate debtor is vested with him under
section 54]

7. That [name of creditor], is duly authorised to sign this Form on behalf of all the / assenting creditor(s)
mentioned in Table in para 5.

[Name of creditor]

(Signature)
[NAME IN BLOCK LETTERS]

[Designation]

*Debt means aggregate financial debt owed to the financial creditors who are not related parties of the corporate
debtor.

(Please modify the form suitably where the creditors are operational creditor(s))

FORM P4

APPROVAL FOR INITIATING PRE-PACKAGED INSOLVENCY RESOLUTION PROCESS OF [NAME
OF CORPORATE DEBTOR]

(Under regulation 14(7) of the Insolvency and Bankruptcy Board of India (Pre-packaged Insolvency Resolution
Process) Regulations, 2021)

1. The meeting of financial creditors, who are not related parties of the corporate debtor, was held on [date of
meeting] at [time of meeting] at [venue of meeting] for approving the initiation of pre-packaged insolvency resolution
process in respect of [Name of corporate debtor].

2. Following document(s) was/were enclosed with the notice of said meeting:-

a list of creditors in Form P2;

b. copy of declaration by members/partners in Form P6;

c. copy of members’ special resolution or partners’ resolution, as the case may be;
d. base resolution plan; and

e. other relevant information or document, if any.

3. The details of creditor(s) present in the said meeting are enclosed herewith as Annexure-A.
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4. The following creditor(s) have approved the initiation of pre-packaged insolvency resolution process in
respect of [name of corporate debtor].

SL Name of Amount of debt* Percent of debt* Vote

No. creditor(s) Assent | Dissent | Abstain

| I I v \% VI 211
1
2
3

Total
5. That [name of creditor], is duly authorised to sign this Form on behalf of all the / assenting creditor(s)

mentioned in Table above.

[Name of creditor]

Signature
[NAME IN BLOCK LETTERS]

[Designation]

*Debt means aggregate financial debt owed to the financial creditors who are not related parties of the corporate
debtor.

(Please modify the form suitably where the creditors are operational creditor(s))

FORM PS5
WRITTEN CONSENT TO ACT AS AUTHORISED REPRESENTATIVE

(Under regulation 15(iii) of the Insolvency and Bankruptcy Board of India (Pre-packaged Insolvency Resolution
Process) Regulations, 2021)

From
[Name of the insolvency professional]
[Registration number of the insolvency professional]

[Registered address of the insolvency professional]

To

[Name of resolution professional], the resolution professional of pre-packaged insolvency resolution process of [name
of corporate debtor]

Subject: Written Consent to act as an authorised representative.

1. I, [name], an insolvency professional enrolled with [name of insolvency professional agency] and registered
with the Board, note that you have proposed to appoint me as the authorised representative of financial creditors in a
class [specify class] in the pre-packaged insolvency resolution process of [name of the corporate debtor].
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2. I hereby give my consent for the proposed appointment.

3. I am having the following processes in hand:-

SI. No.

Role as

Number of processes on the date of consent

I

I

11

Interim Resolution Professional

Resolution Professional in-

a. Insolvency

b. Pre-packaged
resolution processes

c. Insolvency
processes for individuals

processes for corporate persons

resolution

insolvency

resolution

Liquidator of-

a. Liquidation Processes

b. Voluntary Liquidation Processes

Bankruptcy Trustee

Authorised Representative

Any other (Please state)

4, I declare and affirm as under:-

®

b.  Ido not suffer from any disability to act as an authorised representative.

c.  Ishall not canvass with the creditors to indicate their choice in my favour.

Date:

Place:

(Signature of the insolvency professional)

Registration No.

Authorisation for assignment (AFA) No.

Date of expiry of AFA
(Name in block letters)

(Name of insolvency professional entity, if applicable)

FORM Pé6

DECLARATION BY DIRECTOR/PARTNERS

I am not subject to any disciplinary proceeding initiated by the Board or the Insolvency Professional Agency.

(Under regulation 16(1) of the Insolvency and Bankruptcy Board of India (Pre-packaged Insolvency Resolution
Process) Regulations, 2021)

To

The Adjudicating Authority

[

Bench]

[Date]
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Subject: Declaration for initiating pre-packaged insolvency resolution process in respect of [name of corporate
debtor].

We,-
SI. No. Name and Designation Director Identification Address
Number
I II 11 v
1
2
3

representing majority among the directors/partners of the [name of the corporate debtor] “Corporate Debtor””) having
[Ldentification Number] and having registered office at [Address], declare and affirm as under:-

i. The corporate debtor shall file an application for initiating pre-packaged insolvency resolution process within
[insert number of days].
il. The pre-packaged insolvency resolution process is not being initiated to defraud any person.;
1il. The creditors have approved the name of [name of insolvency professional], having registration number

[registration number], in the meeting of creditors convened under clause (e) of sub-section (2) of section 54A
read with regulation 8 of the Insolvency and Bankruptcy Board of India (Pre-packaged Insolvency Resolution
Process) Regulations, 2021, held on [date of meeting].

iv. The details of the corporate debtor
SI. No. Title Details
I 11 111
1 Name of the corporate debtor
2 Registered address of the corporate debtor
3 Date of incorporation of the corporate debtor
4 Estimated date for filing the application with
adjudicating authority for initiating pre-
packaged insolvency resolution process

V. The contents of this declaration are true and correct and that we have concealed nothing and that no part of
it is false.
Date: (Signature of the Director/Partner)
Place: (Name in block letters)
DIN-
Address:
Date: (Signature of the Director/Partner)
Place: (Name in block letters)
DIN-
Address:

(To be signed by all the directors/partners mentioned in Point-1)
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FORM P7
DECLARATION REGARDING EXISTENCE OF AVOIDANCE TRANSACTION(S)

(Under regulation 16(2) of the Insolvency and Bankruptcy Board of India (Pre-packaged Insolvency Resolution
Process) Regulations, 2021)

[Date]
To
The Adjudicating Authority
[ Bench]

Subject: Declaration regarding existence of avoidance transaction in respect of /[name of corporate debtor].

I, [name], a managing director/chairperson/designated partner/partner [director, if there is no managing director and
chairperson] of the [name of the corporate debtor] (“Corporate Debtor”) having [Identification Number] having
registered office at [Address], declare and affirm as under:-

{strike off the part which is not relevant}

1. the corporate debtor has not been subject to any transaction within the meaning and scope of Chapter III or
Chapter VI of the Insolvency and Bankruptcy Code, 2016 (Code).
OR
ii. the corporate debtor has been subject to following transaction(s) within the meaning and scope of Chapter III or
Chapter VI of the Code:-
SL Transaction with Section Amount involved Remarks, if any
No (43/45/ 50/66) (in Rs.)
I II 1 v A%
1
2
3

A note providing detail(s) of above-mentioned transaction(s) along-with relevant document(s) is enclosed as
Annexure-A.

Place:
Date:
(Signature)
Name
Designation
DIN

Address
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FORM P8
REPORT OF THE INSOLVENCY PROFESSIONAL

(Under regulation 17 of the Insolvency and Bankruptcy Board of India (Pre-packaged Insolvency Resolution Process)
Regulations, 2021)

I [name of insolvency professional], proposed for appointment as resolution professional of [name of corporate
debtor] in respect of pre-packaged insolvency resolution process of [name of corporate debtor] hereby declare and
affirm as under:-

1. I have sought and obtained all the information and explanations which to the best of my knowledge and
belief are necessary for the purposes of preparation of report under section 54B of the Insolvency and Bankruptcy
Code, 2016 (Code) and Regulations thereunder.

2. I have examined the relevant documents and information required to ascertain the status of the corporate
debtor and I hereby confirm that [name of corporate debtor] is a micro/ small/medium enterprise under sub-section
(1) of section 7 of the Micro, Small and Medium Enterprises Development Act, 2006 (27 of 2006);

3. I hereby confirm that-

a. the corporate debtor has not undergone pre-packaged insolvency resolution process or completed corporate
insolvency resolution process, during the period of three years preceding the date of making of the application;

b.  the corporate debtor is not undergoing a corporate insolvency resolution process;
c.  no liquidation order has been made in respect of the corporate debtor;

d.  majority of directors / partners of the corporate debtor have made a declaration in Form P6 pursuant to clause (e)
of sub-section (2) of section 54A; [Attachment]

e. the members of the corporate debtor have passed a special resolution or three-fourth of the total number of
partners of the corporate debtor have passed a resolution approving the filing of the application for initiating pre-
packaged insolvency resolution process;

f.  the creditors of the corporate debtor representing [percent] of debt* have approved the proposal for appointment
of resolution professional, as required under clause (e) of sub-section (2) of section 54A in Form P3;

g. the creditors of the corporate debtor representing [percent] of debt* have approved the proposal for initiation of
pre-packaged insolvency resolution process in respect of [name of corporate debtor], as required under sub-
section (3) of section 54A in Form P4;

h. the amount of default incurred by the corporate debtor is within the limit notified under sub-section (2) of
section 4 of the Code; and

i. I have examined the base resolution plan provided to creditor(s) under clause (c) of sub-section (4) of section
54A, and hereby confirm that it complies with sub-sections (1) and (2) of section 30, section 54K of Code and
the Insolvency and Bankruptcy Board of India (Pre-packaged Insolvency Resolution Process) Regulations, 2021
and all other applicable provisions.

Place: (Signature)
Date: Name of insolvency professional
Registration number

*Debt means aggregate financial debt owed to the financial creditors who are not related parties of the corporate
debtor.

FORM P9
PUBLIC ANNOUNCEMENT

(Under regulation 19(2) of the Insolvency and Bankruptcy Board of India (Pre-packaged Insolvency Resolution
Process) Regulations, 2021)

FOR THE ATTENTION OF THE CREDITORS OF [NAME OF CORPORATE DEBTOR]

Notice is hereby given that the Adjudicating Authority, Bench has ordered for the commencement of pre-
packaged insolvency resolution process for [name of the corporate debtor] on [pre-packaged insolvency
commencement date].
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RELEVANT PARTICULARS
1 11 11
1 Name of corporate debtor
2 Former name(s), if changed in last two years
3 Date of incorporation of corporate debtor
4 Authority under which corporate debtor is incorporated / registered
5 Identification number
6 Address of the registered office and principal office (if any) of corporate debtor
7 Pre-packaged insolvency commencement date
8 Name and registration number of the resolution professional
9 Address and e-mail of the resolution professional, as registered with the Board
10 IAddress and e-mail to be used for correspondence with the resolution
professional
11 List of claims shall be made available from [insert date] at:
(Signature)
Name and of resolution professional:
Date:
Place:

FORM P10
LIST OF CLAIMS

(Under regulation 20 of the Insolvency and Bankruptcy Board of India (Pre-packaged Insolvency Resolution Process)

Regulations, 2021)

As on

(Amount in %)

SI. No. Category of creditor Summary of claims | Amount of | Detailsin [Remarks, if
contingent | Annexure any
No. of | Amount claims
claims
I I I v A\ VI VIl
1 Secured financial creditors belonging to 1
any class of creditors
2 Unsecured financial creditors belonging 2
to any class of creditors
3 Secured financial creditors (other than 3
financial creditors belonging to any class
of creditors)
4 Unsecured financial creditors (other than 4

financial creditors belonging to any class
of creditors)




70 THE GAZETTE OF INDIA : EXTRAORDINARY [PART III—SEC.4]

5 Operational creditors (Workmen) 5
6 Operational creditors (Employees) 6
7 Operational creditors (Government dues) 7
8 Operational  creditors  (other  than 8

Workmen, Employees and Government

dues)
9 Other creditors, if any, 9

(other than financial creditors and

operational creditors)

Total

[For Corporate Debtor] OR [For Resolution Professional]
Signature Signature
Name of person submitting the information Name of Insolvency Professional
Relationship with corporate debtor Registration Number

Annexure-1

Name of the corporate debtor: ...............

List of creditors as on: ....ccceeeeeeeeeeeeeeecenns

List of secured financial creditors belonging to any class of creditors

(Amount in %)

SI. | Name |Identification Details of claims Amountof |[Amount of [Remarks,
of No. contingent any ifany
No. creditor claim mutual
JAmount | Nature | Amount | Amount |Whether % of
. . . dues, that
of claim | ofclaim | covered | covered | related voting
: may be
by by party. | sharein
. . set-off
security |guarantee committee
interest
I 11 I v A\ VI A% 1 VIII IX X XI XI1I
1
2
3
Annexure-2
Name of the corporate debtor: ...............
Date of commencement of PPIRP:.........

List of creditors as on: .......cccceeevveeinnnnnnnn.
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List of unsecured financial creditors belonging to any class of creditors

(Amount in )

SI. [Name of |Identification Details of claims Amount of | Amount of |Remarks,
N creditor No. contingent | any mutual if any
o claim dues, that

Amount |Nature | Amount |Whether (% of voting

of claim |ofclaim |covered by | related share in may be set-off

guarantee | party. |committee

I 1 1 v A\ V1 vl VIII IX X XI

Annexure — 3

Name of the corporate debtor: ...............

List of creditors as on: ........ccceveveeinennnnen.
List of secured financial creditors (other than financial creditors belonging to any class of creditors)

(Amount in )

SI. | Name [Identification Details of claims Amount | Amount [Remarks,
No. of No. of of any if any
creditor contingent| mutual

Amount | Nature | Amount | Amount | Whether % of .
. . . claim |dues, that
of claim | ofclaim | covered |covered by | related voting

: may be
by. guarantee | party. sharcf in set-off
security committee
interest
I I 11 v \% VI vl VIII IX X XI XII
2
Annexure — 4
Name of the corporate debtor: ...............
Date of commencement of PPIRP:..........
List of creditors as on: .........ccccevvvinenennnn.
List of unsecured financial creditors (other than financial creditors belonging to any class of creditors)
(Amount in %)
SI. |Name of | Identification Details of claims Amount of | Amount | Remarks,
No creditor No. contingent | of any ifany
Amount | Nature | Amount | Whether % of voting claim mutual
. . . dues,
ofclaim |ofclaim |covered by | related share in that may
guarantee | party. committee beset-off
I I I v \% VI v VIII IX X XI
1
2
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3
Annexure — 5
Name of the corporate debtor: ...............
Date of commencement of PPIRP:.........
List of creditors as on: ........cccevevneinennnnen.
List of operational creditors (Workmen)
(Amount in%)
SIl. | Nameof [Identification Details of claims Amount of |Amount of | Remarks, if
workman No. contingent |any mutual any
No. claim dues, that
Amount of |[Natureof | Whether % voting i
. . may be
claim Iai related sharein
claim committee, if set-off
party.
applicable
I I I v A% VI A% 11 VIII IX X
1
2
3
Annexure — 6
Name of the corporate debtor: ...............
Date of commencement of PPIRP:..........
List of creditors as on: .........cccceevveinennnnen.
List of operational creditors (Employees)
(Amount in%)
Sl Name d (Identification Details of claims Amount of | Amount of any (Remarks, if
employee No. contingent | mutualdues, any
No. claim that may be set-
Amount of [Natureof| Whether | % of voting
claim lai related share in off
claim committee, if
party.
applicable
| II 111 IV \% VI VIl VIII IX X
1
2
3
Annexure — 7
Name of the corporate debtor: ...............
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List of creditors as on: .......ccovveveiieiinnnes
List of operational creditors (Government dues)
(Amount in%)
SI. Details of Government Details of claims Amount | Amount Remarks,
No organisation of of any if any
- - mutual
Depart | Gover |Identifi- | Amount | Nature | Amount | Amount % of voting dues. that
ment nment | cation of claim |of covered |covered share in may’b e
Claim |by by committee, set-off
security |guarantee |if
interest applicable
1 I I v v VI vl VIII IX X XI XII
1
2
3
Annexure — 8
Name of the corporate debtor: ...............
Date of commencement of PPIRP:..........
List of creditors as on: .......ccccevvvevieinnnnnes

List of operational creditors (Other than Workmen and Employees and Government dues)

(Amount in )

SI. | Name of [Identification Details of claim Amount of | Amount [Remarks,
No creditor No. contingent | of any ifany
Amount | Nature | Amount | Amount | Whether % of claim n:;:ltel;al
of claim |of claim | covered | covered | related voting >
by by party. share in that may
security |guarantee committee be set-off
interest
1 I 11 v \% \%! vl VIII IX X XI XII

Annexure — 9

Name of the corporate debtor: ...............

List of creditors as on: ....ccceeeeeeeeeeeeeeeennns
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List of other creditors (Other than financial creditors and operational creditors)

INVITATION FOR RESOLUTION PLANS

(Amount in%)
Sl. (Name of [Identification Details of claim Amount of Amount of | Remarks,
No creditor No. contingent any if any
Amount of | Nature | Amount Amount Whether claim mutual
. . dues, that
claim of claim | covered | covered by related
b uarantee party may be
y g ) set- off
security
interest
I 11 I v \% VI 211 VIII X XI
1
2
3
FORM P11

(Under regulation 43 of the Insolvency and Bankruptcy (Pre-packaged Insolvency Resolution Process) Regulations,

2021)

RELEVANT PARTICULARS

11

I

—_

Name of the corporate debtor

Former name(s), if changed in last two years

Date of incorporation of corporate debtor

Authority under which corporate debtor is incorporated /registered

Identification number

Address of the registered office and principal office (if any) of corporate debtor

Pre-packaged insolvency commencement date

Date of invitation for resolution plans

O| oo | N | K~ W N

Eligibility for resolution applicants

10

Norms of ineligibility applicable under section 29A

11

Basis for evaluation (including details related to significant improvement and
tick size)

12

Manner of obtaining ‘invitation of resolution plan’, basis for evaluation
(including details related to significant improvement and tick size), information
memorandum and further information

13

Last date for submission of resolution plans

14

Manner of submitting resolution plans to resolution professional

15

Estimated date for submission of resolution plan to the Adjudicating Authority
for approval
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16 Name and registration number of the resolution professional
17 Name, address and e-email of the resolution professional, as registered with the
Board
18 Address and email to be used for correspondence with the resolution
professional
19 Further details are available at or with
20 Date of publication of Form
(Signature)
Name of the resolution professional
Registration number
Registered address
Date:
Place:

FORM P12
COMPLIANCE CERTIFICATE

Process) Regulations, 2021]

(Under regulation 49 (1) of the Insolvency and Bankruptcy Board of India (Pre-packaged Insolvency Resolution

I, [Name of the resolution professional], am the resolution professional for the pre-packaged insolvency resolution
process (PPIRP) of [name of the corporate debtor].

2 .The details of the pre-packaged insolvency resolution process

SI. No. Particulars

Description

I I

I

—

Name of the corporate debtor

2 Date of commencement of PPIRP

3 Date of appointment of resolution professional

4 Date of publication of public announcement

5 Date of constitution of committee

6 Date of first meeting of committee

7 Date of appointment of registered valuers

8 Date of submission of base resolution plan

9 Date of invitation of resolution plans from third party resolution
applicant, if applicable

10 Date of inviting corporate debtor to improve its resolution plan,
if applicable

11 Date of issue of invitation for resolution plan (if applicable)

12 Last date of submission of resolution plan

13 Date of approval of resolution plan by committee

14 Date of filing of resolution plan with Adjudicating Authority

15 Date of expiry of one hundred and twenty days of PPIRP

16 Fair value
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17 Liquidation value

18 Number of meetings of committee held

3. 1 have examined the resolution plan received from corporate debtor/third party resolution applicant
(e ) and approved by the committee of [Name of the corporate debtor].

4 I hereby certify that-

a. the said resolution plan complies with all the provisions of the Insolvency and Bankruptcy Code 2016 (Code),
the Insolvency and Bankruptcy Board of India (Pre-packaged Insolvency Resolution Process) Regulations, 2021
and does not contravene any of the provisions of the law for the time being in force.

b.  the corporate debtor/third party resolution applicant ).................ccooeeiiiiiiin.... (.-has submitted an affidavit
pursuant to section 30)1 (of the Code confirming its eligibility under section 29A of the Code to submit
resolution plan .The contents of the said affidavit are in order.

c. the said resolution plan has been approved by the committee in accordance with the provisions of the Code and
the Regulations made thereunder .The resolution plan has been approved by ]state the number of votes by which
resolution plan was approved by committee % [of voting share of financial creditors after considering its
feasibility and viability and other requirements specified by the PPIRP Regulations.

d. the voting was held in the meeting of the committee on ]state the date of meeting [where all the members of the
committee were present.

or
I sought vote of members of the committee by electronic voting system which was kept open at least for 24/48 hours.
{strike off the part which is not relevant}

5 .The list of financial creditors of the Jname of CD [being members of the committee and distribution of voting share
among them

SI. No. Name of creditor Voting share (%) Voting for resolution plan (voted for /
dissented / abstained)
I I 111 v
1
2
3

6 .The resolution plan includes a statement under regulation 45 of the regulations as to how it has dealt with the
interests of all stakeholders in compliance with the Code and Regulations made thereunder.

7 .The amounts provided for the stakeholders under the resolution plan

(Amount in Rs .Lakh)

SL Category of | Sub-category of stakeholder Amount Amount Amount Amount
No. stakeholder* of claim admitted provided provided
under the | to the
plan# amount
claimed
(%)
I 11 1 v A% VI VIl
1 Secured (a) Creditors not having a right
Financial to vote under sub-section (2) of
Creditors section 21
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(b) Other than (a) above -

(1) who did not vote in favour of
the resolution plan

(i) who voted in favour of the
resolution plan

Total[(a) + (b)]

2 Unsecured
Financial
Creditors

(a) Creditors not having a right
to vote under sub-section (2) of
section 21

(b) Other than (a) above -

(i) who did not vote in favour of
the resolution plan

(i1)) who voted in favour of the
resolution plan

Total[(a) + (b)]

3 Operational

Creditors

(a) Related Party of Corporate
Debtor

(b) Other than (a) above -
(1)Government (ii) Workmen

(iii)Employees

Total[(a) + (b)]

4 Other
and dues

debts

Grand Total

*If there are sub-categories in a category, please add rows for each sub-category .

# Amount provided over time under the resolution plan and includes estimated value of non-cash components .It is

not Net Present Value.

8. The interests of existing shareholders have been altered by the resolution plan

SI .No. Category of | No .of shares | No .of shares | Voting share | Voting share (%)
shareholder held before | held after the (%)held | held after PPIRP
PPIRP PPIRP before PPIRP
I I 1 v v VI

1 Equity

2 Preference

3

9 .The compliance of the resolution plan

Section of the | Requirement with respect to resolution plan Clause of | Compliance

Code / resolution (Yes / No)

regulation No . plan

I 11 I v
section 29A Whether the resolution applicant is eligible to submit resolution
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plan as per final list of Resolution Professional or Order, if any,
of the Adjudicating Authority. (whereas applicable)

section 30(1c) Whether the Resolution Applicant has submitted an affidavit
stating that it is eligible. (if applicable)
section 30(2) Whether the resolution plan-

(a) provides for the payment of insolvency resolution process
costs;

(b) provides for the payment to the operational creditors;

(c) provides for the payment to the financial creditors who did
not vote in favour of the resolution plan;

(d) provides for the management of the affairs of the corporate
debtor;

(e) provides for the implementation and supervision of the
resolution plan;

(f) contravenes any of the provisions of the law for the time
being in force.

section 54K (4)
or (12) and
regulation 45

Whether the resolution plan-
(a) is feasible and viable, according to the committee;

b) has been approved by the committee with 66% voting share.
pp M g

section 31(1)

Whether the resolution plan has provisions for its effective
implementation plan, according to the committee.

regulation 41

Whether the resolution professional has made a determination
under regulation 41, before the forty fifth day of the insolvency
commencement date, under intimation to the Board.

regulation 45(5) | Whether the amount due to the operational creditors under the
resolution plan has been given priority in payment over financial
creditors.

regulation 45(4) | Whether the resolution plan includes a statement as to how it
has dealt with the interests of all stakeholders.

regulation 45(1) | (i) Whether the Resolution Applicant or any of its related parties
has failed to implement or contributed to the failure of
implementation of any resolution plan approved under the Code.
(i1) If so, whether the Resolution Applicant has submitted the
statement giving details of such non-implementation.

regulation 45(2) | Whether the resolution plan provides for -
(a) the term of the plan and its implementation schedule;
(b) the management and control of the business of the corporate
debtor during its term;
(¢) adequate means for supervising its implementation.

regulation 45(3) | Whether the resolution plan demonstrates that —

(a) it addresses the cause of default;
(b) it is feasible and viable;
(c) it has provisions for its effective implementation;

(d) it has provisions for approvals required and the timeline for
the same;

(e) the resolution applicant has the capability to implement the
resolution plan.
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regulation 41(3) | (a) Whether the RP has filed applications in respect of
transactions observed, found or determined by him.
regulation 43(5) | Provide details of performance security received, as referred to

in sub-regulation (5) of regulation 43.

section 54K

Where the base resolution plan has been approved by
committee,-

(1) whether such resolution plan provides for impairment of any
claims owed by the corporate debtor;

(i1) if the base resolution plan provides for impairment of any
claims owed by the corporate debtor, whether the such
resolution plan provides for dilution of promoter shareholding or
voting or control rights in the corporate debtor. If no, has the
committee recorded the reasons for the same prior to approval of
such base plan.

10 .The time frame proposed for obtaining relevant approvals

SI. No. Nature of approval Name of | Name of authority | When to be obtained
applicable law who will
approval
I II I v A%
1
2
3

11 .The resolution plan is not subject to any contingency; or

the resolution plan is subject to the following contingencies (Elaborate the contingencies):-

12 .Following are the deviations / non-compliances of the provisions of the Insolvency and Bankruptcy Code, 2016,
Regulations made, or Circulars issued thereunder (If any deviation/ non-compliances were observed, please state the
details and reasons for the same):-

SL Deviation/Non-compliance Section of the Code / | Reasons Whether rectified or
No. observed regulation No. / circular not
No.
I I I v \%
1
2
3

13 .The resolution plan is being filed ..... days before the expiry of the period of PPIRP.

14 .Provide details of section 66 or avoidance application filed /pending, if any.
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SL Type of transaction Date of filing with | Date of order of the | Brief of the
No. Adjudicating Adjudicating order
Authority Authority
I 1I 111 v A%
1 Preferential  transactions  under
section 43
2 Undervalued transactions under
section 45
3 Extortionate  credit  transactions
under section 50
4 Fraudulent  transactions under
section 66

15 .I )name of resolution professional (hereby certify that the contents of this certificate are true and correct to the
best of my knowledge and belief, and nothing material has been concealed therefrom .

(Signature)

Name of the resolution professional:
IP Registration No:

Address as registered with the Board:
Email Id as registered with the Board:

AA: Adjudicating Authority; Committee: Committee of Creditors; IFRP: Invitation for Resolution Plan; IM:
Information Memorandum; PPIRP: Pre-packaged insolvency resolution process; RA: Resolution Applicant; RP:
Resolution Professional.

FORM P13
APPLICATION FOR TERMINATION OF PRE-PACKAGED INSOLVENCY RESOLUTION PROCESS

(Under regulation 49(4) of the Insolvency and Bankruptcy Board of India (Pre-packaged Insolvency Resolution
Process) Regulations, 2021]

[Date]

To

The Adjudicating Authority
[ Bench]

From

[Name of the insolvency professional]

[Registration number of the insolvency professional]

[Registered address of the insolvency professional]

In the matter of [name of the corporate debtor]

Subject: Termination of pre-packaged insolvency resolution process of [name of corporate debtor]
Madam/Sir,

The [name of the corporate debtor]|, had filed an application bearing [particulars of application, having, [diary
number/ case number] on [date of filing] before the Adjudicating Authority under [under section 54C,] of the
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Insolvency and Bankruptcy Code, 2016. The said application was admitted by the Adjudicating Authority on [date]
bearing [case number].

2. The committee of creditors has, in its meeting held on , decided to terminate the aforementioned
pre-packaged insolvency resolution process filed by the [name of the corporate debtor] under sub-section (2) of
section 54N.

OR

No resolution plan was submitted within the period permitted for approval of resolution plan under sub-section (3) of
section 54D.

OR

The resolution plan selected under sub-section (11) of section 54K has not been approved by the committee of
creditors under sub-section (12) of section 54K

{strike off the part which is not relevant}

3. I hereby attach the report of termination of the pre-packaged insolvency resolution process.

(Signature)
Name of the resolution professional:
IP Registration No:
Address as registered with the Board:
Email Id as registered with the Board:
Date:

Place:

FORM P14
APPLICATION FOR VESTING MANAGEMENT WITH RESOLUTION PROFESSIONAL

)Under regulation 51 of the Insolvency and Bankruptcy Board of India (Pre-packaged Insolvency Resolution Process)
Regulations, 2021)

[Date]
To
The Adjudicating Authority
( Bench)

From [Name of the insolvency professional]

[Registration number of the insolvency professional]

[Registered address of the insolvency professional]

In the matter of [name of the corporate debtor]

Subject: Vesting of management of [name of corporate debtor] with resolution professional.
Madam/Sir,

[Name of the corporate debtor], had filed an application bearing [particulars of application, having, diary number/
case number] on [date of filing] before the Adjudicating Authority under [under section 54C,] of the Insolvency and
Bankruptcy Code, 2016 (Code). The said application was admitted by the Adjudicating Authority on [date] bearing
[case number].
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2. The committee of creditors has, in its meeting held on , decided to vest the management of the
[Name of the Corporate Debtor] with the resolution professional under section 54J of the Code for the following
reason(s):-

a.
b.

3. I hereby attach the minutes of the meeting of committee of creditors held on

(Signature)

Name of the Resolution Professional:
IP Registration No:

Address as registered with the Board:
Email Id as registered with the Board:
Date:

Place:

Dr. M. S. SAHOO, Chairperson
[ADVT.-II/4/Exty./16/2021-22]
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